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BEFORE THE NATIONAL GREEN TRIBUNAL(SZ), SITTING AT CHENNAI
(Under Section 18(1) r/w S. 14 & 15 of National Green Tribunal Act, 2010)

Original Application No. 013 of 2024 (SZ)

Between:

S. Sivadas

Son of SivaKumar Kulasekar,

No.2, Periyapalayathamman Kilo West Street,

Basm Bridge, Washermenpet, Chennai- 600021.
Mob:- 9176869284

Email Id:- taaurs@gmail.com ... APPLICANT

- AND -
1.The Ministry of Environment,
Forest and Climate Change
Rep. by its Secretary,
Indira Paryavaran Bhavan
Jorbagh Road New Delhi - 110 003
Email- mefcc@gov.in
Ph No- +91-11-2301196
And 15 others ...RESPONDENTS

COUNTER AFFIDAVIT WITH ENCLOSURES PRESENTED BY
THE 15™ AND THE 16™ RESPONDENTS

We K.P. Loganathan and P. Nagarajan, the 15" and the 16* Respondents

herein do hereby most humbly submit as follows;

1. The 15 and the 16 Respondents herein are the joint owners of the lands
in S. No. 195/4A(Pt.), 4B(Pt.), 4C(Pt.), 4D (Pt.) measuring about 1.17 Acres
and joint owners of the lands in S. No. 211/1B1A measuring about 0.53
Acres. These lands had been purchased by us vide document number

43/1990 and 1143/1990 duly registered at SRO Marakkanam.

2. The Respondents herein are not environment aggressors but primarily the

Respondents herein are landowners, senior citizens, patients being one of
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the several victims of the illegal project named Bhinaya Beach and

Bhavishya Beach.

. The 15" Respondent is a BP, diabetes, and heart patient, while the 16

Respondent is suffering from Stage-4 Parkinsons disease and both are living
a life soaked in physical pain and mental agony not only because of their
ill-health but also because of the unbearable trauma and unimaginable

harassment caused by the acts of M/s. Manju Foundations Private Limited.

. That the Respondent Promoter & real estate agent, M/s. Manju Foundations

Private Limited and in general has no regard for rule of law and contrary to
the blind allegations of the Applicant based on assumptions, we are no way
connected to the builder who is developing his illegal project at the

impugned site.

. It is admitted that originally the Respondents herein had entered into an

agreement dated 16.04.2015 with the 11% Respondent for the outright sale
of their lands stated above and received a sum of Rs. 50,000/- as advance
while the sale consideration was fixed at Rs. 9,50,20,000/- for 1.70 Acres

at Rs. 56,000/~ per cent.

. It is submitted that Manju Foundations represented by Mr. Balaji had paid

a sum of Rs. 5,00,000/- towards additional sale consideration and had paid
a total sum of Rs. 5,50,000/-, while so it had already encroached on the
Respondent 15 and 16’s Private Property and converted it into an
unapproved and illegal layout by unilaterally leveling the sand dunes, while

very well as a builder that the subject area itself is eco sensitive.
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Thus, having lost our property, we have become the victims of these

powerful groups we had become helpless landowners, being treated as

beggars, and suppressed and threatened when questioned

. Originally, paying the token amount, while promising to purchase the lands,
behind the Respondent’s back, forcibly, without consent, without any
authority by an act of aggression and encroachment, layout road and plots
have been formed by Manju Foundations over the Respondents’ lands while
developing its sea Shore housing project named “Bhinaya Beach”,
“Bhavishya Beach”, “Barsha Beach” and “Bhavita Beach” which is now

rebranded as a part of its 180 Acre illegal Project called “Bluespot”.

Thus, our lands have been forcibly made a part of this Project to
enable the builder get ECR road to seashore while it started its promotion
in the year 2015 in an offensive manner without these Respondents consent

or knowledge.

. The lands in S. No. 192 which is classified as government communal land,
was also encroached upon for forming a 60 feet layout road by destroying

the bund of sand which was naturally formed over it.

A perusal of the master plan of the layouts would fortify the
contention of the Petitioners that the communal lands in S. No. 192 (Part)

and the Petitioners lands were indeed encroached upon.

_ Further to provide a clear access from road to sea, M/s. Pedro developers
Private Limited, Kaleen Developers Private Limited and Metis Developers
Private Limited being companies Part of the concern named Vatika Group,
represented by Gourav Bhalla, had provided their lands in S. No. 174, 194
and 211/6 for assisting the builder in getting unfettered ECR road to sea

shore access for the layout project.
T D%’?hmw«
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i th
companies are co-accused with the 11

It is for this reason; these

Respondent.

it i i hat b
Therefore, based on personal knowledge, it Is submitted t y

encroaching on private and government lands, these layouts have P?en
formed having access from road to sea with tacit support of all the officials
who have not just turned a blind eye to these acts but also ably supported
the builder in carrying out its activities and have been advising and

demanding us to not to fight Manju Groups despite being land losers.

10.Since the lands were grabbed and not purchased by the Respondent builder,
the victimized Respondenfs in deep suffering, with the intention to sell the
lands to a third party, preferred to enter into an agreement with one Mr.
Dinesh N Surana, S/o. N K Surana, having office at, 72, Harleys Road,
Kilpauk, Chennai-10 who is another landowner and victim of the builder,

like myself and others.

11.1t is submitted that we decided to sell our valuable lands as Vacant coastal
lands by not recognizing the encroachments (i.e. the illegal layout
developments over our lands), however since, there occurred a issue with
the Purchaser Mr. Surana which resulted in filing of a suit for specific
performance of agreement by the Purchaser and the suit was finally
disposed of under a compromise recorded before the Hon'ble PSJ at
Thindivanam in 0.S. No. 211 and 213 of 2022, however the lands are not
yet registered in the name of Mr. Dinesh N Surana/ his nominee.

According to the agreed terms of the voluntary Compromise, the
Respondents will have to register the sale deed in favor of Mr. Dinesh N

Surana /his nominees.
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In view of the above, with the ulterior motive to harass the Respondents,
the builder has preferred a suit for specific performance of the agreement
dated 16.04.2015 in O.s. No. 345/2022 before PDJ, Villupuram by falsely
claiming that the subject lands are "Vacant Lands” in our possessjon and by

forging the signatures of the Respondents herein and by making false

pleadings and inventing cause of action. Thus, the builder namely Manju

Foundations Private Limited ig guilty of perjury and contempt of Court. The
Respondents herein have filed appropriate written statement in the said
blackmail suit which has been filed with the intention to unsettle settled
position by forging the signatures of the Respondents herein and the

Respondents have also filed various applications whose copy are enclosed
to this Counter.

12.The Respondents have also filed a complaint in R.C.P. No. 01/2024 before

the Regulatory Authority, TNRERA, a copy of the same is enclosed to this
Counter. The said matter was listed on 04.04.2024 when the authority was
pleased to grant an interim stay on the promotion of the said projects
"Bhinaya Beach and others” by showing the Respondent’s lands as a part

of its project.

13.0ur struggles apart, the layout project named Bhinaya Beach and others

(formed by an act of encroachment over public and private lands) continues
to stand in violation of CRZ norms, DTCP norms and Environment Protection
act 1986, hence originally the Executive officer, Marakkanam Town
Panchayat had issued notices dated 29.10.2015 and 11.01.2016 addressed
to M/s. Manju Foundations Private Limited regarding the illegal
developments made by the said company without obtaining CRZ clearance
and DTCP approval over various Survey Numbers including on the lands of
the Respondents in S. No. 195/4A(Pt), 195/4B(Pt.), 195/4C(Pt.),
195/4D(Pt.) and 211/1B1A(Pt.) admeasuring about 1.70 Acres, situated in
Marakkanam North Village, Marakkanam Taluk, Villupuram District

belonging to the Respondents herein.
<« [X-P Lesenaen,

o2 /G P g et



g 6
B1A measurin
14.In fact, the lands of the Respondents in S. No. 211/1

: and partly
53 cents have been fraudulently converted into a layout

ey ' with M/s.
M/s. Manju Foundations Private Limited in connivance

g about
sold by
Pedro

Developers Private Limited.

15.In view of the compromise, the first petitioner/ Complainant herein, th? 2-nd
and 3™ Petitioners/ Complainants are the absolute owners of the remaining
lands in New S.No.211/1B1A measuring about 53 Cents and in S. No.
195/4B(Pt) and 4D (Pt) admeasuring about 18.5 Cents, which also the 2
and 3 Petitioners/ Complainants have agreed to sell to Mr. Dinesh Surana,
(1% petitioner) S/o. NK Surana, at. 72, Harleys Road, Chennai - 10.

16.The Respondents after cancelling the agreement, planned to register and
convey the lands in S. No. 211/1B1A to Mr. Dinesh Surana as agreed with
him. While planning for registration of lands in S. No. 211/1B1A in favor of
Mr. Dinesh Surana, the Respondents herein have realized that their lands
have not only been converted into illegal layouts by suppressing and
threatening us and by forced consent, it was also learnt that plots had been
fraudulently registered in part of the lands in S No. 211 / 1B1A.

17 Originally out of the total extent of 3.12 Acres, as per document

(a) 53 cents belonged to Mr. Vinayagamoorth
enjoyment).

(b) 53 cents belonged to Mr. Gopi (48 Cents as per enjoyment).

(c) 1.06 Acres belonged to Mr. Muthukumaran and others

(d) 53 Cents belonged to Mr. Sankaralingam

(e) 53cents belonged to Mr. Bhaskar (50 Cents as per enjoyment).

Y (48 Cents as per

18.Mr. Sankaralingam had sold his 53 cents to us and Put us in possession

of their lands. The Remainder of the land’s vests with Mr., Muthukumaran

others. Thus, what remains is only about 1.5 Acres

of land (as per
document).

A
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19.While so

+ itis learnt while re-verifying the encumbrance certificate

recently that: -

(a)

(b)

()

(d)

on 13.03.1996 vide document number 365 of 1996 one Mr. Adityan
acquired an extent of 106 Cents from one Mr. Vinayagamoorthy,
whilst Mr. Vinayagamoorthy himself owned only 53 cents, this can

be seen from his Partition deed number 267/1987 but despite the

same 1.06 Acres were fraudulently registered from Mr.
Vinayagamoorthy, '

Hence, regarding the purchase made from the period of Mr.

Vinayagamoorthy & others vide document number 365/1996 and the
subsequent fraudulent registrations being made vide document

numbers 633/2006, 1613/2012 (for an extent of 2.15 acres out of

3.12 acres) and the subsequent fraudulent purchase and

development and sale of plots is yet another criminal offence which
requires the criminal law to be set in motion. ,

Out of the 2.15 Acres M/s. Pedro Developers has sold an extent of
1.58 Acres have been sold to M/s. Manju Foundations Private Limited

by changing the location of the site and by relying on the above
fraudulent documents.

What was transacted vide the above documents are lands of Mr.
Muthukumaran and the Respondents herein. After adjusting our
lands and that of Mr. Muthukumaran and others, what remains is the

lands of M/s. Pedro developers, which is located abutting to the
Vaisaki hatchery.

thus, fraudulently, without marketable title, without
consent of the other land owners, with mala fide intent the
entire extent of about 3.1 Acres of lands in S. No. 211/1B have
been converted into layout by destroying the sand dunes, in
violation of conscience, morality and all legalities including the
CRZ laws.
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In fact, illegally without application by us and other bona fide
landowners, guideline value has been fixed from 10 Lakhs per acré to Rs.
300 per square feet for the lands in S. No. 211/1b. Despite the same, the
Inspector of police unilaterally without enquiring us under a criminal
conspiracy, closed our complaint as a mistake of fact. Hence we have

preferred a comprehensive protest petition among other reliefs.

20.1t is most painfully submitted that we are fisherman and illiterate persons
belonging to financially weaker section and senior citizens who are
incapable of fighting the fraudulent promoter company and its accomplices
which are corporate frauds, the question of conniving with them does not

arise.

21.1In fact, when we questioned the builder, he prefers to use henchmen, local
rowdy’s like Mr. Karnan, local.police and local councilors and politicians and
others to suppress us. He has also preferred various police complaints

against us and persons assisting us namely Mr. Surana.

22.1t is submitted that it is only recently we had obtained knowledge of the
above referred notices dated 29.10.2015 and 11.01.2016 issued by the
Executive Officer, Marakkanam Town Panchayat.

Based on the knowledge of the same, we had issued a reply letter
dated 10.11.2022 to the Executive officer, Marakkanam Town Panchayat,
seeking to comply with his own notice dated 29.10.2015 and 11.01.2016
regarding the illegal developments over our lands and unconditionally

accepted removal of the illegal developments made over our lands.

23.1t was learnt that the notices were issued as the layout was developed
without obtaining planning permission and technical approval as per
G.0.M.s No. 134, Municipal Administration and Water Supply Department
dated 20.09.2002 and also as the project lands falling within 200 meters of



no development zone and within 500 meters of the coastal Regulation Zone
and no permission was obtained from Coastal Regulation Zone Management

Authority and also on account of violations of section 47(A) of the Town and
Country Planning Act 1971.

24.1t is learnt that Form-I notice under section 56 and 57 of the Town and

Country Planning Act 1971 has already been served on the Respondent on
18.05.2016, thus the layout project is alien to law.

25.1t is learnt that the Assistant Director of Town and Country Planning,
Villupuram Region sent a communication vide Na.Ka. No.161/2016/VR/
dated 01.06.2016 to the Executive Officer to remove the layout stones
erected in the unauthorized layout and to remove the A/C sheet roofs built
in the subject lands in accordance with G.O. No. 289 Housing and Urban

Development Department dated 16.12.2010 and section 56 and 57 of the
Town and Country Planning Act 1971.

26.1t is seen that the Executive Officer issued a notice dated 04.07.2016 to the
Respondent herein under section 56 and 57 of the Town and Country
Planning Act 1971 and Tamil Nadu District Municipalities Act 1920 to
remove the layout stones erected in the unauthorized layout and to remove
the AC Sheet built in the subject land without obtaining permission from
the competent Authorities.

27.Having recently learnt about the above development, we preferred a
Petition dated 10.11.2022 before the Executive Officer, Marakkanam Town
Panchayat confirming to comply with the above stated notices as the
Respondents herein was the owner of part of the lands over which part of
the illegal layout was formed after the illegal flattening of the sand dunes

on our private lands.
) 'LGD\)Z‘&’“W
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28.Since the Respondents herein att
s on 4t Jan 2023, we were prevented

empted to remove the unlawfy

developments over our private land
by the Respondent builder from entering the lands.

29.The Respondents herein also approached the Executive officer for removal

he was totally openly supporting the

of the layout developments,
ents

Respondent builder and refused to remove the unauthorized developm
which was demanded

from the Respondents herein lands and other lands,
5 and

by the Executive Officer as per his own notice dated 29.10.201
04.07.2016.

In fact, on 20.09.2023 the Executive Officer was negotiating on
behalf of the Private Respondent that the lands of the Respondents herein
cannot be used as road for the benefit of the plot purchasers, while the
Respondents herein can keep the Plots or take square feet rate upon
settlement, while this being the sad state of affairs, the Applicant has filed
this application without knowledge of these facts and has made unfortunate

allegations against us.

30.The Respondents are advised to submit that in the suit for specific
performance in O.S. No. 345/2022, the Respondent builder has averred that
the lands under the agreement with us are “Vacant Lands” in our
possession, thus neither the Respondent builder nor purchasers under him

can claim any road and plot over the Respondents lands as per the Doctrine

of Election. The Respondent cannot approbate and reprobate at the same

time.

31.The Respondent builder can no longer claim any illegal right over our lands

and the ongoing layout projects is an act of fraud and are incomplete and

cannot be completed for being fraudulent projects.
A
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32.Further, now again the fraudulent plot purchasers under the Pespondent
are harassing us for access, demanding that the lands of the Respondents
herein be treated as access roads as illegally committed by the Pespondent
without any authority. Hence we preferred a Complaint relying on the
admission of the Respondent builder in 0.S. No. 345/2022, vhere the
Respondent has categorically stated that the Pespondent’s lands are Vacant
lands and not layout and the possession of the lands in 5. No. 211/1 and
195/4 is with the Respondents herein.

In view of the admission, the Respondents herein have taken
possession of the lands in as-is- condition with the existing roads and
plots and fencing stones and have also filed an injunction application in
the suit in 0.S. No. 345/2022, wherein the Respondent has neither denied
the possession of the Respondents herein nor claimed any Jayout
development over the Respondents herein lands and has repeatedly
pleaded that the lands are vacant lands. This position will also bind the
Purchasers under the Respondent also.

332.In view of the above, we have also preferred a complaint before the
Adjudicating Authority, TNRERA in C. No. 01/2024 which is pending
disposal. Without personal knowledge of these facts, the Applicant claiming
to be an environment enthusiast has blindfoldedly used his pen as a Ak-47

to shootdown facts and portray these Respondents are partners in crime.

34.1t is also pertinent to submit that despite our honest representation dated
10.11.2022 the Executive Officer, preferred not to take any action. Hence,
we preferred a petition dated 27.12.2022 before the Housing Secretary,
The Director, DTCP and the Deputy Director, DTCP, however, till today no

action has been taken by these authorities also.
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35.When we visited the office of the Deputy Director, DTCP, Villupuram on
04.01.2023, we were badly received and ill-treated and there was no

response forthcoming. All these clearly amount to dereliction of duty.

36.We are senior citizens and reserve our valuable rights to deal with our lands
in a manner desired by us, however we are being arm twisted and harassed
by M/s. Manju Foundations Private Limited and its office bearers who are
preventing us from entering our lands by restricting access through the
large gate installed by it over the 60’ approach road in S. No. 181/5B3 & by
controlling the public road as private drive way by installing large gates,
security cabins, illegal entrance arch, security guards, CCTV cameras and

its Logo over public property.

37.The Respondent builder has no right to monitor public movement and
restrict public access over public properties. By restricting access to the
layout, builder through its persons and government officials is coolly
indulging in various acts of CRZ violations at the sea shore including

indulging in the alleged development.

Since the Respondents herein own lands and reserve their right to
access to the same, the Respondents herein preferred a petition dated
28.12.2022 for removal of encroachment over public road in S. No. 181/5B3
and for access through the same. However, all the government officers are
silent when it comes to matters relating to M/s. Manju Foundations as they

are well taken care of by the Respondent builder.

38.At the risk of repetition, it is asserted that the Respondents herein have
never consented for formation of any layout over their coastal lands which
fall within CRZ-I and no development zone, in fact when the Respondents
resisted the illegal developments, the Respondents were suppressed and

put in place.
J<o. Lopananszn
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s admittad that orlginally, the entlre project site 16 aco-sensitive
with sand dunes but the Promoter company had destroyed the same,

» ¢
flattened the lands and s promoting our lands and other surrounding lands
without any approval from any of the authorities,

30, The Respondents hereln reserve thelr right to protect and enjoy their
valuable lands Ina manner desired by us, but we are not even allowed to
enter the project component which lllegally bears our valuable lands as a

part of the illegal layout and Is portraying us as a environment fraud.

40.1t is prayed that since no action has been taken pursuant to our reply letter
dated 10.11.2022 and the consequent petition dated 27.12.2022 and

28.12.2022. Hence the Respondents herein preferred a representation
dated 27.02.2023 before various authorities praying that;

(a)

the illegal coastal developments pertaining to the lands in S.

No. 195/4(Part) and 211/1(Part) (of Marakkanam North Village),
being parts of the lands over which M/s. Manju Foundations Private
Limited has no lawful right, title and interest shall be restored to its
original form as "“sand dunes” and about the same, the fraudulent
company cannot have any grievance and in the event, the illegal
developments over our lands are not removed and the coastal lands
are not restored as sand dunes again, within 15 days of the date of
this representation, we will be constrained to approach the National
Green Tribunal, Southern Bench, seeking appropriate relief and
action and the mute spectators & violators will be jointly and

personally held liable for the costs and consequences arising thereof.

(b) The Respondents therein may be pleased to order removal of the
large gates and security room installed over the 60’ public road
formed over lands in S. No. 181/5B3 of Marakkanam North Village,
failing which we will be constrained to approach the Hon'ble Madras

High Court at your cost.

~
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41.The Respondents herein have also called upon M/s. Manju Foundations

Private Limited represented by Mr. Vidhya Sagar to pay a sum of Rs.
1,00,00,000/- (Rupees One Crore) as compensation for victimizing us, for
the harassment and loss caused to us, for making the illegal developments

on our lands for unlawfully enriching itself at our cost, however till today
there has been no response.

42.The Respondents herein are the owners of the lands in S. No. 211/1B1A

measuring about 53 cents and own part of the lands in S. No. 195/4, hence
We reserve our right to access to our site from public roads and layout
roads. The Respondent builder is not justified in treating a public road in S.
No. 181/5B3 as private driveway, it has no right to prevent us and public
from accessing public roads by blocking the entrance by mstallmg gates and

CCTV cameras. The Respondent company cannot be allowed to run a
parallel government.

43.The 11* Respondent company has no right to encroach public properties,

which is the only means of access to the site of the Respondents herein.

Thus, the attempt to block the use of public pathway is only an act of land
grabbing.

The Respondent company has also caused various encroachments at
the sea shore and altered the physical features of the site at sea shore by
installing jogging track, leveling the lands, and also constructing groynes
over lands which also belongs to the government and making illegal
developments within 200 meters of No development zone, these acts are
ably supported by.the Executive Officer and Thasildar Marakkanam which
can be seen from the silence of the Executive officer and from the back
dated and illegal order of the Thasildar in Na.Ka. N0.2142/2022. The copy
of the same is enclosed to this counter.
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44.1In view of the above, Writ Petition bearing No.13992 of 2023 was filed under
Article 226 of the Constitution of India seeking issuance of a writ of
mandamus directing the fourth respondent therein to remove the entire
encroachment made by the 12th respondent therein over the 60 feet public
road in S.No.181/5B3 (Pt) of Marakkanam North Village, Marakkanam
Taluk, Villupuram District to enable us and the general public to have
unfettered access to the coastline, within a time frame fixed by this Court

and direct the 10th respondent therein to remove the illegal developments
over our lands in S.No.195/4A(Pt), 4B(Pt), 4D(Pt) and in S.No.211/1B1A
admeasuring about 1.70 acres in Marakkanam North Village, Marakkanam

Taluk, Villupuram District as per their own notice dated 29.10.2015 and
11.01.2016.

45.1In the said proceedings, the learned special government pleader submitted
that there are various gift deeds executed about the road. The survey and
measurement would be carried out and if encroachment is found, then

action in accordance would be undertaken by the concerned authority.

Thus, in view of the undertaking given by the Respondents through
the special government pleader, the Hon’ble Madras High Court vide its
Order dated 07/07/2023 in W.P.N0.13992 of 2023 disposed the writ petition

stating no further orders were necessary in view of the statement given.

Thus, the authorities 1 to 3 who have a duty to protect government
interest over public property and responsibility to act in public interest and
act as per the statement/ undertaking given to this Hon’ble Court in W.P.
No. 13992/2023.

46.These authorities had misled this Hon’ble court in urging this Hon'ble Court
in disposing the matter by virtue of a false statement, assurance and
undertaking given. Thus, the assertion of removing the encroachment was
given with the intention to divert the issue and defeat the cause of public
interest and serve the interest of the encroacher.
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47.Based on the same orders for removal of encroachment over lands in S. No.

48.

49.

181/5B3 were passed by the Hon’ble Madras High Court in the said Writ
Petition and consequently due to inaction we have preferred a contempt
petition which is yet to be numbered, while it has been speculated that the
encroachments have been by Manju Foundations at the request of the
Highways Department as a part of the widening of the ECR road and now
the builder has started reconstruction of the gate and arch to prevent public

access. Hence the contempt petition is maintainable even as on date. The
copy of the Petition is filed with this Counter.

The contempt petition against the present District Collector, Thasildar

Marakkanam and Executive officer, Marakkanam is maintainable even as on

date and they are personally guilty of enabling grabbing of government
lands by the 11t Respondent.

Thus, contrary to the allegations of the applicant, we have no legal, moral

or any other fruitful role in the acts of the 11" Respondent who is partnered
with Mr. Gourav Bhalla of the Vatika Group and various government officials
who are their accomplice in crime, obviously for unlawful enrichment. We
do not wish to enrich ourselves at the cost of the environment and do not

wish to be seen as environment criminals at the last stage of our lives.

In view of the position taken by the 11t Respondent in the suit in 0.S. No.
345/2022, that we have to deliver vacant possession of the lands under the
time barred agreement, we are entitled to remove the illegal developments
and there is a definite cause of action for removal of illegal developments
in a lawful manner, without objection from the 11t Respondent and
accordingly we will remove the same at the earliest, in the event there is
an order of specific performance granted by the Hon’ble ADJ, Thindivanam
in O.S. No. 345/2022 in favor of M/s. Manju Foundations Private Limited,

we will deliver vacant possession of the same to it as sought by it, until then

o493+ Pmpa o,
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as crimina : .
] l'and a claimant under a time barred and manipulated agreement,
it has
NO say on how we deal with our lands.

The Respondents have undertaken the above painful exercise to prove with
evidences enclosed herewith, to clarify that the Respondents herein are not
connected with Manju Foundations Private Limited and the other private
Resppndents and their illegal acts in destroying the sand dunes which were

present in the entire 180 Acre site as can be seen from the CZMP 2018 Map
also.

It is these companies and the government officials and councilors who have
the actual role while we are innocents who have been contemplating filing
a separate application before this Hon’ble Tribunal in view of the plaint filed

by the builder stating that the character of our lands were vacant lands as
it has given us a new cause of action.

We have here with convincingly establish that the allegations and the
relief sought againsf us are not sustainable in law and facts and it.is the
builder namely Manju Foundations that has acted in connivance with other
Private Respondents and government officials and has made developments
in violation of the land use and the CRZ laws and against property rights of
various persons including the Respondents herein. Hence the allegations

against us in unsustainable in law.

52.1It is pertinent to submit that the Respondents herein and one Mr. Dinesh

Surana, victim of the acts of the 11*" Respondent and have filed a FIR No.
561/2023 based on court Direction for the acts of the 11" Respondent and
its accomplice, which was closed as mistake of fact by the Inspector of
Police, Marakkanam and hence we have preferred a protest petition before
the Judicial Magistrate-II, Thindivanam.
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53.While so, the 11 Respondent in its proceedings before the Thasildar in
Na.Ka. No.2142/2022 has stated that layout approval application for the
projects named Bhinaya beach and others are pending since 22.12.2015

and has already taken full responsibility of its illegal project.

54.We clarify that we are not a signatory to any such application for any
environmental clearance or layout approval nor have we given any authority

to any person to seek any approval concerning our lands.

Under the above circumstances, with the sole intention to fortify our bona
fide, it is submitted that in case any specific direction is granted about the
lands owned by the Respondents 15 and 16 herein in S. No. 211/1B1A and
195/4A,4B,4C,4D(Pt.) of Marakkanam North Village, totally admeasuring
about 1.70 Acres the Respondents herein undertake to abide by any of the

orders of this Hon’ble Tribunal and herewith give an undertaking to restore

the Respondents site to its original condition and undertake not to make
any development or participate in any development which is made/

proposed to be made in violation of CRZ laws and Environment Protection
Act 1986.

It is admitted there have been large scale violations, however,
contrary to the pleadings in the application, the Respondents herein are no

way connected with the illegal developments and violations and shall not
be made accountable for them.

Having outrightly established the contentions of the Respondent
herein with documentary evidences, the 15% and the 16t Respondents
herein pray that this Hon’ble Tribunal may be pleased to not direct any costs
on the Respondents for environmental damages, for violations not caused
by the 11'" to the 14'" Respondents herein as enumerated above and in the

interest of justice ensure that the Respondents herein are not revictimized

i /]d“ =N #‘»}WM
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With imp
Osition 0
fehvnonmemal damages for the unlawful and greedy acts
as per law builder and its associates and thus pass further orders
and Ellgs, render Justice,

N A\ - P sirs

AN ¥.p. Loganathan
, _\)‘
/)

,\.;.‘ )3)
N ' \'\‘,\J\'\g “-,-‘/// F)\/ ]4”?4’7 o
Nge) zv\w P. Nagarajan

- f\\
COUN b
SEL FOR THEwEspoNDENTs 15 AND 16 RESPONDENTS 15 AND 16

of the Respondent

VERIFICATION

We, K.P. Loganathan and P. Nagarajan, Sons of Late Ponnuranga Gounder, being
the Respondents 15 and 16 herein, do hereby state that the contents of the above counter
in the above paragraphs 1 to 54 are true and correct to the best of our knowledge and
that no material has been concealed there from, we confirm that the contents have been

read over and explained to us in Tamil.’

Dated on this the 16t Day of April, 2024

C K- 1P Loz

*(’QJP%’/Z%%;

Solemnly affirmed on this the BEFORE ME
18t day of April, 2024 and signed %\‘&%@M QN L

oAy L e nas- Ges s
Advocate

O ) e

?. JAYARAMAN, B.A.,8.L
ADVOCATE & NOTARY PUBLIL
cGMORE COURT ADVOCATES
ASSOCIATION, CH-600 008
Sell 94440 *1508

S I AT S s v

R ————— e



B A W ER 0 B ] | e e e — —

3 "y,
=t 7

pand ) (A
e Ty e

i
5

LELSATW OUNE 510

RNy

| _
} er::,f::f U4 Fk. oaniemQyi, LraLs Gunsndmeadans saeme, Sum Qsg, Gzdummd
t Q_;«;‘;::’mi, G, 29 Earidd pumih M wgdis unsEiBLess AeiGesn aﬁﬁi@;x‘_
s o s,riy;xggé,?z, . ‘ = .
}ﬂféh—;y‘}, AT AT . o b s, BILAL ,  TDES une@a;(.é B340, .c?n]go, oo~ oo &
Zuz C“}"/’{%’; =7, 53”‘ ' "".’{:, . ':hZ;‘E:;,é*.-:’:\ _5}‘7@2. ;.@5‘40%5!’3?}(«"."‘) o .C“n -'*)&,ES\(;{. -0

"/ s 7 ST : '4- .

et - . ) ) . A P : = }‘O.‘—.-c\*m A
. Zian, AR Y Y AR I N A i R (e Cpfhon | TR A S A 3 ea SN
Loeses L LLEEAL 0, DN 7,35, Oy FAAD DRSSP {ﬂqy..».i. LAAnRiNna o '-x:TT

T ///('i Wl st ey, uign egieiGsuaips,

[ l-3s £} iy 1y R < 3 g o/ M e’ AR N
LB DL L WG G, _,é);ﬂr')./,)c,.m.,.... L TR 8 N VRO e

40540

G gt o LTI AT 'Jh‘.‘.‘.; R AN TR VTN P T T SN RS

R IRE AT

G f - luntent sl Apuanan (onundy gyl W b% "KZ.“".' fanme awingd,og @
| iy B dpinggy Lt G auiALs Gt i dald  anai Qo dena, R i
,, . 4 3 ’ . 3 4 I} ul ‘h RN g b AT Y ‘ A
| Codafinrdgiga  gudteny g G nilauon DV i) s

sasietioi gty dlesyynis Gy Gepii(ba A ainedlaag @i,

SR
| . L ghlr RO N, 3 eflihaflanmyy
| Ly i1 B s o g AL 2 méind, fﬁi,guumu‘_\ SHER Bualoheduct,
st Iyt G 18 Gayneo]- { Eramds Chinnetilys ue hi YOV n g, AT N TN

r ._f,/g v Y et Cuagat oyt Tx

f

14 ) ‘ (¢ ' ; by N - .
L psib s L i b, berg vt o o O ORI a0 iy a TS

AT

RIS

7t P

. f L/ ' . Bonpsd o i -
i J’ ~l. le, ,’«‘r;m‘.'., .)'1f.}4, vt e dd ﬁ\*-'m:?-m gl udiB ey TO o

Foi. uwp fpie @A EReE L tflap latE v i
; 2
| AR A T AP YU R P ST/ -
| A ’ 4 ! ’ RO i) VT )
| i ’ v "\‘] (ISP Y W AT O ¥ A A ]
| e A T 9 iy ¢ i " 5
W IR 73 Vi Y ke 1404t & ¢ . { JURPEEY
ol p /17, S ) “H J(, /’/” RPN l )? (¢1h) ‘{\é) }{\LJ}A
/ / .
7 g / ) d

. =~

A o 1p o O apenfid (b1 1 N Lavy n B
2 (I FYPRLLISE . S
. . ¥ (2" -t,u.l/‘“"‘, v b ,l,’.-.ﬁ \(./'.-'- ) y ‘I‘LLC/(/ [ A

R I B s Pyt (]S

»i i



2

fN'@iL

{
5

ATIETETE TAMIL NADU

RECEIPT

On this 21t day of July 2015 We 1.Mr.K.P.Nagarajan

2:Mr.!{.P.Loganathen both son of Late Ponnurangam Chettiyar, residing at
M:adura KaippaniKuppam, Marakkanam, Tindivanam Taluk, Villupuram
District have received a i:heque today each Rs.2,50,000/ (Rupees Two Lakhs
Fi:fty Thousand Only) towards part sale price for their sale Property

Comprised in S.No.195/4 and 211/1 total measuring Acre 1.70 Cents,
sifuated at Marakkanam North Village, Tindivanam Taluk, Villupuram
. District from M/s. Manju Foundation Pvt. Ltd., having Office at No.39,
Chettinad Chambers, Dr.Radhakrishnan Salai, 5% Street, Mylapore,

e

Chennai - 600 004.
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REGISTRATION DipARTMENT
REGISTRATION py

From To
M.J. Chamundeswnri, Dinesh Surana,
Sub Registrar, S/o N.K. Surana,
. Marakannam, No. 72 Harleys Road, Kilpank,
Chennai 600 010.

No. 26/2016 Dated 19.02.2016

Sir/Madam,

Sub : Petition — Layout — Regarding,

Ref: Your letter Reference no nil Dated on 22.02.2016

With reference to Your above
layouts being promoted by M/S Manju
Village are got” Sanctioned by The Fxe
the same value has been fived by D
question of illegal transacti )

Foundation Pvt. Ltd, in Marakann=

Py «

——————
cutive Officer, Marakannam and for

istrict Registr_ar, Tindivanam. So no
on by Sub Registrar.

As per your letter for

the rest of your questions this Department is not
answerable. - :

pPersons for ajl your question, If

any
is required you may contact the Sub Registrar.

S]JV,.—
Sub — Registrar,

== l\/larakannam
/ [ az S /
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By RPAD

District Level Costal Zone Management Authority,
Villupuram District,

; : o F

Proc.No.F.NA/CRZ/DLCZMA/YPM/2016, Dated: lug6f2016
all s

Sir, '

Sub: DLCZMA - Villupuram — Bhinaya Beach, Bhiavishya Beach, Barsha Beach, Bal'l‘h—ﬂ_‘l
Bca?h, Bavitha Beach & Others promoted by M/s Manjﬁ Foundations P‘fl"at"d
Limited, S.F.No. 188, 189, 190, 191, 195, 211, 212, 194, 195, 196, 210, 21y 192,
193, 174/9, 174721 and others, Kalpanikuppam & Naravakkem Villages,

Marakkanam Taluk, Villupuram District — Violation .of provisions of the
Notification 2011 — Show Cause Notice under Enyironmental (Protection) Act, 1986
—Issued - régarding ' o =

Ref: 1 X

| The Environment (Protection) Act, 1986,4s amended e
2 The Coastal Re

. P e
Lk b 2L LS T g Y

lation Zone Notification 2011, dated 06.01.2011

3 Complaint-petition from M/s Aacavika Holdings, M/s Arihant Farm Developers, M/3
SDN Housing and Resoris, Master Aarav Surana, Minor, Baby Avika Suran, Minor
Represented by Dinesh N.Surana S/o N.XK.Surana, 72, Harleys Road, Kilpank,
Chennai, 600 010 stating that illegal layout in violation of the Coestal Regylation
-Zone norms made in the area by the M/s Manju Foundations Private Limited
received in this office dated 22.02.2016 ’

Same Complaint petition received through the Member Secretary, Department of

3

r Environment, Chennai received in this office dated 07.03.2016 v
3 -

l‘,

Complaint petition from Dinesh N.Surena regarding illegal .construction” in
| Kaipanikuppam and Neravakkem Villages, Marakkanam Taluk, Villupuram District
received in this office 07.03.2016 j .- :

6 | Inspection of the site by TNPCB officials on 23.05:2016

T T

‘Wheress, any violation of the provisidns of the CRZ Notification 201 1, by any company or

_ persan, is an offence punishable under'Sectic'm 15(1) read with Section 16(1) of the Environment

{Protection) Act, 1986,

Whereas, Section 15(1) of the Environment (Protection) Act, 1986,_pro'vides that *“Whoever
fails to comply with or contravenes any of thé: pravisipns of this Act, or the rules made or orders or.
directions issued there under, shall in respect of each such failure or contravention, be punishable
with imprisonment for a term which may extend to five years with fine which may extend to ore
lakh rupees, or with both” and Sectiod 16
under this Act has been committed by a company, every peison who, af the time the offence was
- comrmitted, was directly in charge of, and was responsible to, the company for the conduct of the
business of the company; as well as the company, shall be deemed to be'guilty of the.offence and
shall be liable to be pmcécdcd against and punished accordingly” . )

Whereas, Section 5 of the Environment (Protection) Act, 1986, empaowers the Central
Government and State Government to issue directions to any person, and such pcréuhx_sll_all be
bound ta comply with the said direction. . i . .

Whereas, yénr company of M/s Manju Foundations- Private Limited, has undertaken
formation of residential plots at S.F.No. 1883, 189, 190, 19%; 195, 211, 212, 194, 195, 196, 210,
213, 192, 193, 174/9, 174/21, Kaipanikuppam & Neravakkam Villages, Ma‘ra_kkam}m Taluk,
Villupuram District. . " . - - ’ .

. " Whereas, during the inspection of the project site M/s Manju Foundations Private Limited,

. SFNo. 188, 189, 190, 191, 193, 211, 212, 194, 195, 196, 210, 213, 192, 193, 174/%, 174721,
Kaipenikuppam & Narayakkam Villages, Man}kkanam Tahllk, Villupuram Distriet on 23.05.2016
by the District Environmental Engineer, Tamilnadu Pollution Contral Board, Villupuram along

(1) of-the said- Act provides thdt “Where any offence )

S ek, D S
R AE DEET <
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"seashore within 20 metres distance from the

_ construed that your’ company and you da not have
matter, and appropriate action would be initiated i} ac

seashore observed without.obtaining CRZ Clearance as stipulated In the CRZ Noljﬁc'ation 2011

" notified under the provisions of Environment (Pratéction) Act, 1986,

Whereas any activity in CRZ whether fonnafion of layout or construction of reconstruction
of hquses or change of projects cto,, requires clearance under CRZ, Notlﬁcation 2011 from th'c
computent authorities. ' L ' .

: Whereas the aétion of your cofmpany and you as the person directly in charge of and was
responsible to, the company for the conduct of the business of the company, having commenced
formation of residential plots and erection ol temporary G.Lroof building situated close to the
seashors observed without obtaining CRZ ¢Clearanee
a5 stipulated ke CRE Matitieaten 2001 nolilied undee the provisions uf Jnvironment
(roteetion) Act, 1986 is an’ olitnce under Section I5(1). read with Section 16(1) of the

Environment (Protection) Act, 1986, and punishable under 8ection 15(1) of the Environment
(Protection) Act, 1986. . ; .

Therefore you are hereby directed to show cause within 15
issue of this proceedings, as to why prosecution should not be inft{
you for the violation committed by you and your.compary which ig
read with Section.16(1) of the Environment (]‘rotco_:tion) Act; 1986
15(1) of the said Act. s S .

It is informed, if no reply is received within the time limit. fixed abave, it would be

any satisfactory explanation to offer in this
cordance with law,.

(Fifteen) days, from the date of”
ated against your company and
an offence under Section 15(1)
and punishable uader Section

o Chairman, lll&‘(b.
- District Level Coastal Zone Management Authority,
y Villupuram, |
VA

To . ' T le AP .
(1)The Chairman / The Managing Director,

M/s Manju Foundations Private Limited,

Chettinad Chambers, - oo

Nao. 39, Radhakrishnan Salai,

" 5% Street, Mylapore, . - -
Chennai 600 004 . =

(2) The Chairman / The Managing Director,
M/s Manju Foundations Private Limited,

S.F.No. 188, 189, 190, 191, 185,211,212, 194, 195, 196,210, 213, 192, 193, 174/9, 174/21,
Kaipani}cgppam & Na.ravakkaxp Villages, i b

" Maralkicanam Taluk,
Villupuram District

\/(3) File Copy

e
with Assistant Engineer, it was obscrved that the formation of residential plots. and ercction of
temporary G.L.Roof building situated close to the seashore within 20 metres distance from'the .

e ey e S——— -

e
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. .{"I/ K/
¢ / ‘/‘6((
IManju 1’111.1711)11”011.‘1 Private Limlted’ k L\"\
i Pitmeer Apnitio Patrk b
ol I;] l‘ floor, Nao. 14 Kandanchavaci \ g
Ma 1nbnlixminlﬂtﬂhv(&?ﬁmi.ﬁmog)—()’g%:___“_:({___ o )
& 1. The District Collector/Chairman - 2 ,,.wj‘,‘_l”_"ffi’\""\:: o ‘g T
Dismct-coastnl Z.onc Management Authority Y01 309 OB ~
vfll\(p\v'\m . district, - VINupursy - ( §137JuL 20}"
2./The District Environmental Enginecer & 5 UMD
' Con\.rcner-Dish‘iot Coastal Régulnﬁon Zone Authority " D
Tamil Nadu Pollutipn Control Board;, ’
Villupuram District,
4/308, Ellis Chatram Roead,
Villupuram-605 602. - .o
11t July 2016
Dear Sir, .
Sub 1 CRZ - Bhinaya Beach, Bhavishya Beach, Bhavitha Beach,
Bharisha Beach promoted by M/s. Manju Fouridation Pv¥,, Ltd., at,
Kaipaniklauppam & Naravakkam, Marakkanam Taluk, Villupuram
district - Bubmisaion to the Show Cause Notice issued -reg.
Ref. : Your ILefter Proc. No. F. NA/CRZ/DLCZMA/VEM/2016-1 dated .
11.06.2016. N : :
4 A XX - . . . g 2

We arein i'cc_eipt of your Show Cziusé_Noticc cited in abaove reference on}y.
: & o 07.07:2016 by Registeréd Post. With reference to the Notice, we are pleased
’ ! to inform the followings for your kind consideration and perusal: . T

1. Vide para-6.(2) CRZTH (i) of CRZ'Notification 1991, development of
vacant plots as beach rcso.x.'t between 200mts and 500mts in .CRZ-IT
shall be allowed. Further as per para:6 (2) CRZ-TI (i) -of CRZ
Notification 1991, in the No Development Zone in CRZ-II, ie., with in

200mts ffom the HTL of éeg., setting up. of gardens, parks shall be
allowed. U.i‘ider beach i‘es’;oft'projects, construction' of live fencmt; and
barbed wire fencing shall be allowed in CRZ-III around the project site
under para 7(1) Annexure Il of CRZ Notification 1991;

b ovy Pty e mre v oy
.

BT
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R Cleamncc under CRZ Notifi

.- Vide para (vm) under 6 (1) Specxﬁc conditxons,

. clearancé, issued by the - Mimstny of Environment and Forests
‘Government of India da.ted 8th June 2009 itis ordered that.

2.

caLlon 1991 has been obtained from the
Ministry of Environment and Forests,

Span Motels Pvt., Ltd., Vijaya 1¢t floor, 17, Barakhamba Road, New

Delhi-110 001, for the construction of a & Beach Resort in S.Nos. 180,
181, 188 189, 190, 191,193 to 196, 210 to 214 at Kaipanikuppam
and.S.Nos. 215 to 217, 227, 229, 276 and 283. at Narravakkam of
Marakkanam village, Tindivanam Taluk in Villupuram district vide

No. 11- 127/2008—IA-IH Muustry of. Envuonment ‘and FOfCSLS Gol
dated 8th June 2009 ;

pmvxsmn shall be made for the housing of constructxon lahour
with in the site with all’ necessary Infrastructure -and facilities
such as fuel for cooking, mohile toilets, mobile STP, safe- drinking
water, medical health care, cieche etc., The housing may be in

the form of temporaiy structures to bhe removed after the
completion of the praoject”. -

Accordmgly tempaorary. sheds have been' constructed as per the

, orders of the MoEF&CG, Gol and there is no violation as per CRZ-
> Notifications. In this connection it is fufther informed that as of -

today there were absolutely no structures situated within "0 ‘mts

" from, .shore and this for your kind m.formation.

4."Vide para .8. III .CRZ - I {A) .(iii) () -of CRZ -Notification ’3011,

constmchon of ‘Yoads, provision of facilities’ for water supply,

dramage, sewerage etc which are reqmred for the local inhabitants - .

are pemu551blc activiies in the No development zone i.e., with i

'QOOmts from the sea. Further the said actwihes are also. penmssxblc

activities sa ‘long 1t is within ‘the amblt of trad1t10nal rights and
customary uses vide para 8 Il CRZ III (B) (viii) of CRZ Notification
2011 in ‘the CRZ III areas between 200mts to S00mts from the HTL of

N

Government of India by M/s.

of the-above said

C
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sea. As per vule 8 1L CRZ UL (13) (vil) of CRZ Motificntior —
ting 119

c.onbtmctmn or reconstruction of dwelling units in the C’i’ 6

) d country
*villages is permissible aclivity, subject to locnl town an
with two floors.

3. N l of
the gppfo a
5. In view of above fact we mndc an nppllu\hun fdr th

and Country Planning, Villupufam;

part{ 192 pn.rt )194- part; 1985 part, 196 part, 211 part of lands at
Maral

. ding 9mto
planning rules with averall height of construction not cxcee ‘

and
planning permission on 22.12, 12015 to the Department of I‘ownT
owTl -
Country Planning and the matter is pending at the O/ 0 of the

. 91. .
6. Further we cofine ourselves to S.Nos.- 189 part, 190 pnrt, 1

i village only nnd NOT othér Suryey numb“s stated
S in your notice as, the sante are not bolonglng to us“and ilnY
_ development in the aaid land has also no way conncctod to us.
Q_\ i 7. Thus, we are picased to’ mform you that we have not violatcd any'
prmnsuon under CRZ Nohﬁcaﬁon 2011 and Environment (Protcchon)
n

filed agamst us is. only with the vested interest and not for any

B violation of the CRZ Notification 2011. Also, it is mformcd that thc
{ .

activities . carried - out own patta lands did not _cause any
t

.environmentdl damage or- lmpact v1z air pollution, water pollutxon

and solid waste dxsposal so as"to initiate any action under the

Environment (Protection) Act 1986.
o

(_, # 8. More over'we assure that no development were carried out in .our.
’ I

\,...- project” site and also no devclopment will be undertaken without
' proper clearances from the competent authoritles.

9. F\thhcr we bring to your kmd notice that a writ petmon. ﬁled in
Madras.

O

~

Act 1986 as stated in. the Show Cause Notice. The complaint petition

i, ® @ W.P.N0.9904/2016 is pen&mg before the "Hon'ble High - Court of

PIRTOR,

n/.~

e

-',:.
nct
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Therefore, taking into consideration of aboys facts and circumstances, we

carg requesting yout good office to accept our above cxplanahm;l as

su[ﬁmcnt and close your Show Cause Notice dated 11.06.2016 issued
undcr CRZ Notification 2011 and Ep Agt 1986 and drop all fux;'thcr
pmcecdlngs,pursuant to that.

: \

Thanldng youl

Yours faithfully,

F;.)r ‘Manju Foundations Private Limited’

N

- Autharized Signatory

e,
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IN THE HIGH COURT OF JUDICATURE AT MADRAS

DATED : 29.06.2016

CORAM

The Hon'ble MR.SANJAY KISHAN KAUL, CHIEF JUSTICE

' AND
The Hon'ble MR.JUSTICE R.MAHADEVAN

W.P.N0.20713 of 2013
and
M.P.No.1 of 2013

M.S.Karnan - S . e Petitioner
-vs.-A

1.The Collector,
Villupuram District.
2.The Revenue Divisional Officer,
Tindivanam, . .
Villupuram District.
3.The Tahsildar,
Tindivanam,
Villupuram District.
4.V.Elumalai
5.K.Venkadesan
6.E.Chinna Rani
7.E.Arulraj
8.K.Rani
9.M.Selvaraj
10.M.Muthalammal
11.M.Gunasekaran

12.S.Sundari .. Respondents

(Respondent Nos.4 to 12 impleaded as per
the order in MP.No.1/2014, dt. 20.01.2014)

Writ Petition filed under Article 226 of the Constitution of
or issue of Writ of Mandamus directing the first
dispose of the petitioner's representation dated

India praying f
respondent to
12.04.2013.



For Petitioner Mr.R.Karunagaran
. Mr.STS.Moorthy
Government Pleader
assisted by
Mr.V.Shanmugasundar
Govt. Advocate for R1 to R3
Mr.E.Kotteeswaran for R4toR12

For Respondents

EE O S

. ORDER

(Order of the Court was made by The Hon'ble Chief Justice)

A perusal of the pleadings and the counter-affidavit show an

allegation against the petitioner being a property developer and thus

having envy against the priVate respolndents. However,

simultaneously, it is édmitted that there are encroachments of

Government land, including water area, cart track and anadeenam

land etc. Thus, the respondent authorities cannot hide behind the

allegation in not performing their obligations to protect the public land

and the water area. There are also allegations of land records being

unauthorisedly altered to facilitate occupation of the land by third

parties. We do believe that the allegations are serious and the
District Collector, Villupuram should personally look into this matter

and an investigation be carried under his direct supervision.

Necessary action in accordance with lJaw be taken qua any

encroachment after notice to all concerned and the exercise be

completed within a period of three months of the recelpt of this order.

e
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2. The writ petition, accordingly, stands disposed of.

No

costs. Consequently, M.P§N0.1 of 2013 is closed.

3. List for compliance on 07.10.2016 and the compliance

report be filed atleast three days before the next date of hearing after

serving copy to the petitioner.

Index ! Yes/No
Internet : Yes/No
bbr

Note: Order copy be issued on 04.07.201,(5;

To

1.The Collector,
Villupuram District,

2.The Revenue Divisional Officer,
‘Tindivanam, . .
Villupuram District.

3.The Tahsildar,
Tindivanam,
Villupuram District.

Copy to

The Sub Assistant Registrar (Writs)
High Court, Madras. i

(S.KK., Cl.) (R.M.D.,J.)
29.06.2016



The Hon'ble Chief Justice
g and
R.Mahadevan, J.

bbr

.

W.P.N0.20713 of 2013

29.06.2016

N\
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From ‘ To leader
DF- L. Subuunmllnn IA ST The GoL/cmmen_t § CHeehs
District (,ollelor High CJ urt, ,
\/lluppumm Dislric L. Chennai — 104
Viluppuram, , i
R.C. No. BS / 23461 /2013, dt. 05.10.;2015-
Sir, i

Sub:  Writ Petition - Hon’ble High CourtJ. - W.P. No.
20713 / 2013 - 'Filed by Thiru. - M.S. Karnan,
Thazhangadu  Village, Marakks lnam| Taluk -
Directions issued — Action’ taken|to complies the
Court Order - Requesting to defénd 'the case on
07.10.2016 - Regarding. !

Ref: 1. Directions of the Hon'ble High CJurt,; Chennai in
W.P. No. 20713 / 2013 dt. 29.06.2016.

2. Letter received from the Government Pleader, High
Court, Chennai, dt. 03.10.2016.

i
..... i ;
I invite yotir attention to the referencelé cite:d above.

!
i

At the outset, I wish <o state that Lh’c'ﬁrs,t béench of Hon’ble

High Court, Chennai m i(:.s order .dated 29.06.2016 in WP No. 20713 of

2013 filed by one Thiru. M.S. Karnan have directed the District Collector

and the 1st respondent in the Writ Petition to per."soﬁglly look into the

mattgr and an invest'igation be carried under hié rfirect supervision

- and also to tale necessary action in accordanlce wzth law be taken
éua any encroachment after notzce to all: concemed and the

exerczse be completed within a_perlod of three mon.ths af the receipt

of the.order. This respondunt have recejved the orders of the Hon’ble

Court only on 08.07. 2016 and immediately Lmtxated necessary actions to
fulfill the Hon’ble High Court aorders.

= de[erence to the orders of the Hon’ble High Court, the

IStge] o Coustas Vlluppuram have ‘instructed  the Tahsildar

e



Marnkknnam for the i

encroachments

Vandip

Village, H/o. Marallcanam (No

athai, Thoppu

mplcmcmntiun of th’(:

made in the

government. land

yth) Revenue Village.

otder (i.c)) to L-vict the

including

‘and Manthaiveli porambolces of | Kaipani
|

As instructed by the District Collector, Viluppuram/|the

—=

Tahsildar, Marakkanam and his teart ‘consisting Reveénuec
Inspector and Firka Surveyor have cgmplctcd th'e dcmlzrcation
process and then, the Tahéildar, Marakkanam have issued notice
u.nder Sec.7 of Tamil Nadu Encroachment Act, 1905 03.24}087'.2'016
and on lapse of the same, the Tahsildar have evicted| all |the
encroachments made in R.S. No. 175/1, 175/2 and|192 of
Mﬁrakkanam (North) Villqge as’ requested by the Writ

Petitioner 1Jn his affidavit. The details of eviction is as follows.

l

Sl No R.S. No. [/ |Extent of [ Extent  of | Mode of | Ndme | and

Classification | Encroachment | Eviction Encroach Nr;l. of
In Hectares In Hectareéa -ment Encroachers
. i | ‘

: 175/1, - 0.09.0 0.09.0 Cultivation | THiru. Anbu
Vandipathi an"d ! o4
Porambolke others l

a. 175/2, 0.01.0 0.01.0 Shed Tlliru. ‘
Thoppu Elhumalai,
Porambole S/'o. !

Verasamy.
| 1

3. 192/-, 1.05.0 1.05,0 Thar Road, M)|S- Manju
Manthaiveli renci and | Groups ' and

= DS pensing,and | SN

ATl tﬁe encroachimeaents made in tha above survay
numbers were fully evicted and thus the orders of the Hor’ble

High Court is complied.

[V
PR A

AL

(i



Reésardi ' .
cgarding the allegations on patta transfer rcprescntccl
in the a avi !
fidavit of the Writ Petitioner, this respondent have
. |
ordered gy ’ i .
the District Revenue Officer and Additional District
Magistrate t i
o conduct an detailed enquiry by perusing the
re :
venue records and by making inspcctior‘l in the disputed site.
. I
T quiry r 3 |
he enquiry report and the findings are still a|wa_itcd.

I hereby assure that necessary %mtion will be initiated

based on the report submitted by the District Revenue Officer,
‘ |

Viluppuram and in accordance with rules ar'lld regulations in force.

'

Necessary discipliﬁary actions will be initiated against the erring
! : .

officials if anybody noticed-in the report. )

Hence, in tff_e circumstcmces: stated abovs, -this

A

i
respondent request you to apprise the above facts before

Hon’ble High Court and to do the needjful to defend the case in

fdﬁbur bf govemment on the next date;' of hearing, f.e. on

07.10.2016.

Your’s sincerely
@i

Collec%
Viluppuram

10 [Qo WA
T o
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IN THE COURT OF PRINCIPAL DISTRICT JUDGE AT
VILLUPURAM

0.S. No. of 2022

Manju Foundations Pvt. Ltd., ¢

Represented by its Authorized Signatory
Mr.K.Kumar

No.8/57, Saptheswara Apartments,

II Avenue, 1** Avenue,

Ashok Nagar,

Chennai 600083. :: Plaintiff

Vs

1. Mr.Loganathan

S/o.Ponnuranga Chettiar

2. Mr.K.P.Nagarajan

S/o.Ponnuranga Chettiar,

Both are residing at

Kaippanikuppam Village,

Marakanam Taluk,

Villupuram District. :: Defendants.

MEMO OF VALUATION.
Value of suit for specific performance Rs.95,20,000.00
Court fee paid under Section 42(a) of the

Tamil Nadu Court Fees and Suits valuation
Act 1955. Rs.2,85,600/-.

“+0 S Qf
Dated at Villupuram on this the S " day of August, 2022.

Counsel for Plaintiff Plaintiff.



IN THE COURT OF PRINCIPAL DISTRICT JUDGE AT
VILLUPURAM

0.S. No. of 2022

Manju Foundations Pvt, Ltd.,

Represented by its Authorized Signatory
Mr.K.Kumar

No.8/57, Saptheswara Apartments,

I Avenue, 1% Avenue,

Ashok Nagar,

Chennai 600083. :: Plaintiff

Vs

1. Mr.Loganathan
S/o.Ponnuranga Chettiar
2. Mr.K.P.Nagarajan
S/o.Ponnuranga Chettiar,
Both are residing at
Kaippanikuppam Village,
Marakanam Taluk,

Villupuram District. :: Defendants.

PLAINT FILED UNDER ORDER VII RULE 1 OF C.P.C.

The above named plaintiff submits as follows:

1. The Plaintiff is Manju Foundatiohs Pvt. Ltd., Represented by its
Authorized Signatory, Mr.K.Kumar, No.8/57, Saptheswara Apartments, II
Avenue, 1% Avenue, Ashok Nagar, Chennai 600083 within the jurisdiction of
City civil Court, Chennai.

The address for service of all notices and processes on the plaintiff is
that of their counsel M/s.C.Deivasigamani, R.Gunasekaran and S.Baskaran,
Advocétes, No.20, Mailam Road, Tindivanam, and Chamber No.310, New

Additional Law Chambers, High Court Buildings, Chennai 600104.

R 7 1 el ot
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2. The first defendant is Mr.Loganathan S/o.Ponnuranga Chettiar.
Hindu, aged about years and the 2™ defendant is Mr.K.P.Nagarajan
S/o.Ponnuranga Chettiar, Hindu, aged about ... years, both are residing at

Kaippanikuppam Village, Marakanam Taluk, Villupuram District within the

jurisdiction of this Hon'ble Court.

3. The Plaintiff submits that the plaintiff Company is a registered
company incorporated under the Companies Act and is engaged in the
business of promoting and developing lands into plots, Villas for the past
several years. The authorized person is the present President of the plaintiff
company.

4. The Plaintiff submits that the plaintiff company promoted a project
at Kaippanikuppam Village, Marakanam Taluk by purchasing large extent of
land and developed it into house sites. For the purpose of having a
convenient way for the project, the plaintiff company entered into a Sale
Agreement on 16.4.2015 with the defendants herein in respect of the
property schedule hereunder. The sale price of Rs.56,000/- per cent was
agreed as sale consideration. Advance amount of Rs.50,000/- was paid

towards the part payment of the sale consideration. Though the area

covered under the sale agreement was 1.70 acres, there were no survey

stones or fixed boundaries-around the suit property to identify the property

C m

separately as the surrounding properties were also vacant lands. Therefore

—

the sale consideration was agreed as Rs.56,000/- per cent instead of fixing
the sale consideration for the entire extent of 1.70 acres. It was specifically

discussed and the agreement was executed with such recitals. At the time



fendants
of the entering into the sale agreement dated 16.4.2015, the de

ith a qualified surveyor and to get

promised to get the property measured W

s ivided
separate patta in the name of the defendants with separable sub divid

¢

survey number.

5. The plaintiff submits that on 15.08.2015, the defendants

approached the plaintiff company and expressed their inability to spend
money for the purpose of measuring and getting patta and received 2
further advance amount of Rs.20,,000/- in cash and made an endorsement
on the backside of the original sale agreement dated 16.04.2015. The
plaintiff company was repeatedly asking the defendants to complete
measurements and getting separate patta for the suit property so that the
plaintiff company can pay the balance sale price and complete the sale
transaction. The defendants assured the plaintiff company that they are
taking every step towards measurement and getting separate patta. The
defendants were asking time to complete measurement and getting
separate patta and pressurized the plaintiff company to pay Rs.1,00,000/-
more and thereby the plaintiff company paid the defendants Rs.1,00,000/-
on OWefendants have made an endorsement to that effect

in the original sale agreement dated 16.04.2015.

6. The plaintiff submits that the defendants again approached the
plaintiff company and demanded another Rs.2,00,000/- so that they can
measure the property as there was objeétion from the nearby private
parties. The plaintiff company on 26.08.2020 with the good intention to

completing the sale paid Rs.2,00,000/- towards the part payment of sale

I-e



L2,

consideration. It was endorsed on the backsides of the original sale
agreement dated 16.04.2015 by the defendants,

7. The plaintiff submits that the plaintiff compan'y has always been
ready and willing to perform his part of the contract and to pay the sale
consideration. The defendants have been delaying the performance of their
part though they have received amounts towards part payment of the sale
consideration.

8. The Plaintiff submits that on 26.08.2022 the deféndants attempted
to put up a thatched shed on the suit property. The plaintiff company
objected it. But the defendants were unwilling to heed the objections raised
by the plaintiff company. The defendants have no right to alter the nature
of the suit property which is vacant land. The attempt of the defendants to
alter the suit property did not succeed. In the »present notice dated
20.08.2022 the date was wrongly typed as 26.06.2022 instead of
26.08.2022. The plaintiff further submits that on 26.08.2022 the defendants

brought strangers to the suit property and were talking with them the terms

'. for selling the suit property. On knowing the same the plaintiff company

contacted the defendants and demanded sale of the suit property as agreed
by them by measuring the suit property and by getting separate patta. The
defendants reply was adamant and they expresses that they will got ahead
with the sale of the suit property to the strangers. The objection raised by
the plaintiff company was not heeded by the defendants. The action of the

defendants is not lawful.

m\;;]
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9. The plaintiff submits that the plaintiff company sent a legal notice

le
dated 29.08.2022 to the defendants calling upon them to execute the sa

deed in respect of the suit property. The defendants received the same but

did not give any teply. On the contrary he is taking hectic steps to alienate

the suit property so as to defeat the rights of the plaintiff company on the

sale agreement dated 16.4.2015.

10. Hence the plaintiff files the suit for specific performance of the
sale agreement dated 16.04.2015 executed by the defendants in favour of
the plaintiff company in respect of the suit property failing which the same
may be done through this Hon'ble Court and for other reliefs.

11. The cause of action for the suit arose on -16.04.2015 when the
sale agreement was entered into between the defendants and the plaintiff
company in resp'ect of the suit property,-on 15.08.2015 when the
Defendants received Rs.20,000/-  towards -part payment of sale
consideration; on 02.08.2018 when the received Rs.1,00,000/- from the
plaintiff company towards the part payment of the sale consideration, on
26.08.2020 when the defendants received Rs.2,00,000/- from the plaintiff

company towards the part payment of the sale consideration, on 26.08.2022

when the defendants brought strangers to the suit property and were
talking with them the terms for selling the suit property on 29.08.2022 when
presuit notice was issued to the defendants at Kaippanikuppam Village

which is within the jurisdiction of this Hon’ble Court.

r——
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12. The Plaintiff values the suit at Rs.95,20,000/- and pays court fee

of Rs.2,85,600/- under Section 42(a) of the Tamil Nadu Court Fees and Suit

Valuation Act 1955.
It is therefore prayed that this Hon'ble Court may be pleased to pass a

judgment and decree in favour of the plaintiff;
a) For specific performance of the sale agreement dated 16.04.2015

executed by the defendants in favour of the plaintiff company in respect of
the suit property failing which the same may be done through this Hon’ble

Court and for delivery of possession of the suit property to the plaintiff.

b) for costs of the suit and
c) for other reliefs that this Hon'ble Court may deem fit and proper

under the circumstances of the case.
day of August, 2022,

Dated at Villupuram on this the

Counsel for Plaintiff. Plaintiff.

VERIFICATION.
I, K.Kumar, authorized signatory of Manju Foundations Pvt. Ltd

having its registered office at No.8/57, Sapthesweara Apartments, II Floor,

1** Avenue, Ashok Nagar, Chennai 600083 herein do hereby declare that the

facts stated above are true to the best of my knowledge and belief.

Dated at Villupuram on this the  day of August, 2022.
Plaintiff.
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SCHEDULE OF PROPERTY.

[ nt
Villupuram District, Marakanam taluk, Kaippanikuppam Village of an Fae

of Acre 1 and 70 cents

S.No. Survey No. Extent Direction  boundaries
Cents

L 211 53 North 210/5 & 210/6
South 211/1 part
EAST 211/6
West 195/3

2. 195/4 117 North 195/3
South 195/4 part
East 211/2
West 196/1

Total extent = 170 Cents.

Dated at Villupuram on thisthe  day of August, 2022.

Counsel for Plaintiff. Plaintiff.

VERIFICATION.

I, K.Kumar, authorized signatory of Manju Foundations Pvt. Ltd.
having its registered office at No.8/57, Sapthesweara Apartments, II Floor,
1% Avenue, Ashok Nagar, Chennai 600083 herein do hereby dedlare that the
facts stated above in the schedule is to the best of my knowledge and belief.

Dated at Villupuram on thisthe  day of August, 2022.

Plaintiff.



List of documents filed under Order VII Rule 14(1) of C.p.c.

S.No. Date Description * Remarks.

............

1. 16.04.2015 Sale Agreement executed by the Defendants

In favour of the plaintiff company Original
2. 29.08.2022 Notice sent by the plaintiff company to the

Defendants with postal receipts, Copy
3. Plaintiff company incorporation Certificate Xerox
4. Board Resolution. Xerox
Dated at Villupuram on this the  day of August, 2022.
Counsel for Plaintiff. Plaintiff.
List of documents filed under Order VII Rule 14(2) of C.P.C.

Nil at present.

Dated at Villupuram on this the  day of August, 2022.
Counsel for Plaintiff. Plaintiff.

Statement of address furnished under Order VI Rule 14A of C.P.C.

For the plaintiff. Manju Foundations Pvt. Ltd.,
Represented by its Authorized Signatory
Mr.K.Kumar
No.8/57, Saptheswara Apartments,
II Avenue, 1% Avenue,
Ashok Nagar,
Chennai 600083.

J;
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Address for service on the

ey M/s.C.Delvasigamani, R.Gunasekaran
and S.Baskaran, Advocates,

No.20, Mailam Road, Tindivanam,
and

Chamber No.310, New Additional Law
Chambers, High Court Buildings,
Chennai 600104.

For the defendants 1. Mr.Loganathan

S/o.Ponnuranga Chettiar
2. Mr.K.P.nagarajan
S/o.Ponnuranga Chettiar,
Both are residing at
Kaippanikuppam Village,
Marakanam Taluk,
Villupuram District.

Dated at Villupuram on this the  day of August, 2022.

Coun Sl{%rglgm\lff ' Plaintiff.
./;4 = ‘Bt ..

A .* g 2 %3\ VERIFICATION,

/~ @

,/ :, \CBL KKumFr, au lorized signatory of Manju Foundations Pvt. Ltd

” a
M gklsg?f!eg Q ice at No.8/57, Sapthesweara Apartments, I Floor,

st
- . 1% Avenue, Ashok Nagalt‘ Chennai 600083 herein do hereby declare that the
facts stated above is to the best of my knowledge and belief

Dated at Villupuram on this the  day of August, 2022
! .

Plaintiff.
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MEMO OF VALUATION,

Value of suit Rs.95,20,000.00

Court fee paid under Sec, 42(a) of the
Tamil Nadu Court Fees and Suit
Valuation Act 1955, Rs.2,85,600/-.

Dated at Villupuram on this the day of August, 2022.

Counsel for Plaintiff.

Plaintiff.
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IN THE COURT OF PRINCIPAL DISTRICT
JUDGE AT VILLUPURAM

0.S. No. of 2022

Manju Foundation Put. Lid.

Rep. by its Authorized Signatory
Mr.K.Kumar, :: Plaintiff

Vs

Mr.Loganathan

And another, :: Defendants.

PLAINT FILED UNDER ORDER VIl
RULE 1 OF C.P.C.

M/s. C.Deivasigamani E.No. ééZ(/?O
R.Gunasekaran E.No. 1992

S.Baskaran E.Ms.No.876/2001
COUNSEL FOR PLAINTIFF.

Cell No.

—— -
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The Executive Officer,

Marakkanam Town Panéhayat,
Marakkanam Taluk.

Ref: Your notice dated 29.10.2015 & 04.07.2016 issued to M/s. Manju Foundations

under section 56 and 57 of the town and.country planning act 1971 and Tamil

Nadu District Municipal Act, 1920 in regard to the unauthorised layout and A/C
sheet shed built in the subject land. S

Sub: Undertaking for removal of unauthorised and illegal developments over lands
in S. No. 195/4A and 211/1 (Part) Marakkanam North Village.

I am the owner of the Part of the lands in S. No. 195/4A and 211/1 mentioned
above, over which M/s. Manju Foundations Private Limited has encroached and
formed illegal layout roads without our consent and gave false complaint against
us and others vide CSR No. 35/2016. It has also violated various provisions of the

act as stated by you in your notice dated 04.07.2016.

The remaining part of the lands in S. No. 195/4A belongs to M/s. Arihant Farm

Developers, represented by Dinesh N Surana, at, 72, Harleys Road, Kilpauk,
Chennai-10.

Since we are Part owners of the said lands, it is our responsibility to comply to
your notice as we have knowledge of the same, Although the same is not
addressed to us, we now have knowledge of the same and undertake to remove
the illegal developments made in violation of norms within 7 days of the receipt
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Sy

of this letter, failing which you may be pleased to remove the same at our cost, if

We fail to comply with our undertaking as hr?ro_by given
Yours faithfully,

- D, /
Nagarajal N ’ i
gNAZRERN {’/\ ﬁ f.7”0>7’f Ve~
For self and brother Loganathah

Enclosed copy of notice dated 29.10
-10.2015 & 04.07.2016 i \ i
Officer, Marakkanam Town Panchayat S R e

A R I AR B 4 e e e




SiaS

W& mevih eugmeumis sul L Awflet Glerwshpenms ot
werssflemen: dlap. Ceanm.e.arasre, 19.6r60.£1.,

.6 212/2142/2022, grre: 14.11.2022

Qurmat: s - Qe - pursen - 72, Gamieled srems -
d\/ei, oynellan Gammegrend - Bpser UhEsTTT S
Garay N. symerr §-Qu N.K. GOTETT ST6ETURIT
WTSSTEHLD UL LLb, Lydamem (ALéE) lymon -
aire UpbGUTe e Hmsalsd 8/6 wees Gausd seatén
Flsuamd  wmsmrWfayssr  wwSgIaTeaSTe
Sieflgs ysni way - pLalpsms Gorfl -
LTeTTUsL o WiFESlaipsdlo e OsT ikbsg! -
Sroysmr eurDQumme) - ELeupsems CuhRlEraT Ersss -
CarLijurs.

urismeau: 1. WwmemUsmL 2 WIFSLam apé (s sTeur:

W.P.No. 12675/2016, mrei: 14.07.2022.

2. @iugyauene slenyamemT gmipliLrensT
5.8 82/2142/2022 rat: 16.09.2022.

T gmer Sy elliiymbd oyeufseflst 51;5&1
5.6.94,2/124110/2022, mrsi: 07.09.2022.

4. @eisugiens eSlemramsm oymipliumen s
w6 912/2142/2022 mmei: 29.09.2022.

5. @elugiauna ellemysnsmr SlmpliumensmT
.6 9|12/2142/2022 wrei: 21.10.2022.

B.Glslaugsune ellsmrsmem oyempliumensmr
5.6.9|2/2142/2022. mrei: 05.11.2022

Qaarmer, &Purssld,  &g6| o 72, Camisad &mrems
@urdlamd A/, syreler Cammsiprerd s Flyeusr UGSy
aumen  g-@Qu  NK sgmemT  eeiuef  wrdstemd el 1o
dlymols, maiursflgiub whnih prrarssn ughHild &)/, WEhe Loy
eMAGILL ererrlm Bimieueorid

aeim  (asufluils
T 2@ Hesres N,
T&STEmTLD (uL&s)
CLeget QenyGouy

1. ge ynwCursE Flunsmer gy sdybliy Qe

aufliur g s Qs
wensrflay Himwsgiaierg) sraTay, PUTE e,



Sy
2
193, 194, 189/4,
2. LIGBNEWID UL bg, ynon e semioar 211/5, 189/,3' ;92,15/. aElwsum s
185/4, 211/2, 210/4, 186/1, 214/1, 214/2, 21/4C 1ODI forisemen SHsmg)
ARGELEGD  Qanfswner ot o6 eg) 6T6TT 61D, %Img)@m;;@mi sIHIG_L
Qimwdlsenos  &/er. g uayoo GLegeoTery QiU (Bsirsm g
Pooergdar Quufls o Uley Qeuwig)  wlLm (rmmen
ETEUTRLD

WIS STerom (UL 6:5) dlymunih, sLMemTemuEWTligulsier  Ls “mm’g'm 1801/522)
181/un), 188, 189, 190, 193, 194, 195, 196, 210, 211, 212, 213, 192, P
LM 174/21 3 &l SGLEmangg ey 160 gés6i7 Hugde '&?5]%%%1:
Nl s, LTors  Guopuy - f/6r. wes unmTCLagsiay SlorGoul p
eveiifley symws g, s Ly aie s THURES LD aimSImG sTeTa LD

2

usm Qsflelgs ASTUG pLanpdms CupQansimaGanfl 17.02.2016 s LebGaugs
TS SOmEESE, e Usti weuls  pLagsms  SEEEECHTS LI.JFI'EUNEJEU}L?
= WIBESIOSTDSESD onpse, sremr wp g 12676/2016 -aiLy auyésie Gamnigisieniy. Geiaupsdls
eflgpliyma LTl ol dluf o graflL 14 one  gaaejss ﬁ]ﬂélmrré)&sﬁﬂ’é?
Coissiul Geiersor. Bsiaps s CsT_jurs arlGLHD urjemes-1Qlsd  smemith  SFlysnyudlse
Brevrsmd Sidlamslume LD & ST 6TTLD UL Sy, @msriarsnryn eSemyensuor Csuig 12
UM SresSSlhGet. WISTTT Wwhmib uglemsrigmb 5 Seurlumen g/, wEis UeyswTGL aigsaism
Bimisus & Sleoriy RN Y, S P, — oz o flu o ssrey Inilss S, mETET
RUPEISILC Reerg).

R - Y ——ar s o3 . - : - A e e

GuomLig  LomswRTLsmLD 2 wipSloaim Spevsuorufletiiig BesruSarfl_umb eflsmysem
Gw,@@srrsﬁ@m Cur@G @  unifsmey 24,5 womh 6 6 STt ellemyensoer SIEMLDITEDEToT S 61
2yt () psmmG 23.08.2022, 10.10.2022, 29.10.2022 Lmmith 12.11.2022 %Eﬂm Caslsafilsh
2T BwsrinSlsr@é @t Caflaflsasiu g, QUCrTsiled,  waygTi . Hoamez .
GUMENT &-Clu  N.K. symsorm  steviueu @8l 10.10.2022 SleTml Lo (Bid sllsmymenTé s, Crfla
SHQIMET.  Elaiupsdlnr 15 s Srdlaurdl whmih ey LISTTITET Wighs: LoEwrCL semran
ey Geur” SO, erevim snearsdlear srjurs QST mEQwriy Ay S, Bl. R.&Cswsst
STEUTLIGUTT S, EDTMETTITI].

L@IFM; Cleaiemsr-10, glpuréah, 072, Camiedled Crr®  erevipy yeaflows Csits S
B6owey e1avr. symarm 5-Gu N.K, SyTRTT glhaaiaung Csfeissm.

Ceaiensr 2 wikdlem QUGS 6TOWT: W.P. sTemi: 12675/2016- QsrLijumer
Siemyliumenson  SlevLéaiRumm) Beim (10.10.2022) sMimsi o opeorGeent. Guhuig
WPEElRT  15-10 Sy Sleurs) wpmid el waSTTi e LeYeTCLagariod NeogCan sHHQL L
Piuers  eyye whmih sefl puTEEhdE g Blurissmeruy Comag (o ddlnblse)
Slerwn 156 whmus gre g Guuiseflsd wens Gl QIMUSFFITng. EEnE CRZ Whmith
DTCP Simind) Qummiosd ey @sLped uUTgISTULE & LLb - 1986 -1l Qi gisiong,.




—

; i ; T UL
Guoung wEhe LayeGL nse e 196 Gail eSIAIGLL ;ﬁ}{plmwr,m!f)]gF lgé”’?':“;nﬁ &”m;))
Armot wimesma (ore unhGUrsE) Ln e 192-[)0 ,_f:;i,a,'éﬁrl 551 /5!1?5 Ty
Qg gerereri.  Guopue  anemeuilmer  aphure a:rrstfmﬂ,clbgl 4732 X
Sy eTmsailaTuy Gom 1000 wensr s allfuene Qe (67 er G-

Gugub, Gemfléms 2-@0  QalassiulL Yo aamsallo  ems ﬁm@mﬁ,@m@w
e flsmwwrer Flomiser e arenar.  [@ammbs amiser  [HmeaTsSHneG Qgrﬂummau- Q_l_l_(l]fﬂm'l
Qewg wiLm wmpmb  QEiwiLLghe g LGsumm Azfaisg Slemig e SC b
o flmuilus FEloaimssle apsE sem:  0.5.No. 3/2021 -&TUlp @srrlulL WSS
Blaysmanslsy o aiearg).

Gogud, wrssTewTd (o) Hrmugda Eriser e fow QuUDD  UOEISTIET 185/44,

195/48 ummith 185/4c gy fweuiifsd DIGFIED) LiEher LiemGL agetien” [HpieusSSieTy UTens
DSOS GI6T ETT 6T

SOMGYPN  urgieriy siLn - 1986-h@ upbumar  aepsuls  Gupuy
IlmiaenT & Slsoriy wsmeTn9fley QMGG Ggrijurs LDistrict Level Coastal Zone Management
Authority, Viluppuram District , Proc.No. F.A/CRZ/DLMA/VPM/2016, Date: 11.06.2016 -
sgssdkiie  wEs LNETCLagmTT  HnanTSSHHE Mmésn Csl® — Crmisead
QoL g1 Qisne QEflnoenn  Gupue @LSHh aaells (WaTGaTmm LewilsEnn
GunGlsreremom_GLmb steor 11.07.2016 praflie syssdlar amiors uHaasSmeser.
Laidlmin Guiue G SHo  wmariIfle; HeEwss elbumer QeugsTsTeoT. Goming
B sl gpawmindla;  CupGardimes.Lrg  aar gy Csumer Qsflilss 25.02.2022
QUM sTuSuTeTy  anssdlh sesh HeflssiulGerers,

afliurens Blevens Elosdled  FLLSHNEG Unbutas  wran’t uglameTi e
wmarwrs euflesrily wHiy vdle; Qeuwuiu’ @earerg.

CRZ Smungl  Cuprs  sLMSOT  glew  uEgHsaflo WBlent @smemoriiy
ayrsluC Garorg. Bene Warteurflub epab,  02.05.2022 mrafll L Slpsddle  Eymw
flieurs oianief snerflauly euprIsIUC HIaTerg) eTeur Qg;lﬂsﬁ&:&ﬂuﬁ@mi’mg_].

EGwiale, o sl QuET peT 2mrmoiy Quéssh  eod  wréstamd CuemTL.d
Oswsd geinmeeE Cupuy woarltifly spes  oEHn 2 Hw BLolp&me GmGlsmeten
Qg flalésin (i, By sme Cunh@smereriuL alame.

Cuayis, Losriiifle) Ehlds wHIW sLHEMT LTEIHTOY WL SPUNSGFHHD sreiells,
Simiglun supmisailsmen een Qsflaldaiu’ Gerens; e GO eremmiy.

s T NI TT SN Bl 9257150 < e o



SG6

4

s 1 8/57, gﬂgﬂb‘“ﬂn
‘. 1] 1 ﬁn) gl@mml‘u'. 2 .
ol wgugmh, Goermar -600 083, %’”(‘".’""23 H)&G(:JILU‘ SEQLL,  6TeTD rﬁglﬁumg):ﬁm
QUM QusTien, &)/ WEhs: unlm’IGLGmrfT\) L 6'0812022 ) &Umﬂ Gar ey
& Qwmiu lﬁ\mﬂﬁé,'\ . ReGrmaRT ST 10.10.
QTSGR el ey, el g
. LG GTEIGET .
wrssremmh L, wimsQamall unbGurde Lo 616w .1 92/ (L?]@'& 3 lé;)JTTUfI AP
~vndgaiar @USAhEn  aels abughgut @dlsm.ﬁu. (Emgyjl.ﬂ, _“E’] U Jm:; r ewoots . G0
QU upsflem STURILS(E  Senrw ), UI6UDTLD L.J,Efﬂﬂl &
Cemhsioner femiss gem Lrmgure GO LU e.

. ; T, Lj6w

WISSTETD (ouL ) Slmow, ye eemiser 189/3 - 1.36.0 GlaméGLRle (?éf,wm é]wusur

e 180/ 5.73.00amsGLY, 195/ 2.10.0 GanéGLy wigth 194/~ 4.32.0 Gams 8L %&:ﬂwm
SHRISeneves;g 5.071/» 1&& Blsowd, Hemyw apouergdlet GUflsd & oSerm & G,]UL.GW. « Gumu

Queuslued  SeorGar QL Pomsrgder Quufls LCLT wTHLD Qé‘lfJUJUUL@"T{m@" D 3}
,rf,]g;mmri:essrﬂuﬁ]@i,g] SRISETE  &)/ei. wEhs ua|smTCL &erTerd 15\55"1(351"—_ s .Lﬂ Qi

Avru iugsn TOIOSAE Qe Gstorg.  grriesar S GubparGp Gupuy  ye

STERTS SMETT SORSmeT S g TS LBSTTGL 037 Qs &smwib Quipmisienmy. oEMmE 193/2

STEUT LJ60 6T6N0T g1l Q&Mmﬂuﬁ@m‘rmm@l. @&l smiseir flmisusmd smiLTs ersislls o &&lTliyh
Gm,ri;@esrm‘rmmmmﬁldmmm :

LOMID QUGS S 58S SlplumLulsh Qumutiu L
STONEL o blsog emeur Guurr (=) Lmmeuy
S|OL&E SN s05m 0.

TUSE BlmausTd ey 24, QETTLD
Blous GG Lsmsorifley SiFMESILL (5
151605 )smem sor Guur S &&EIMblSg Losmeor LiSlfley

GLoguid,Guomiie Lsorsseflsh wasriNflelsr Quwflsh Ldlay

reu’L  udlaureri eL6LD gﬂwmgﬂmﬁlsﬁ]@ﬁr@ LosmeoTLod iy

D UETBT RIS 67T Gmm(aesrrm‘rmilutl_gnd),
Gl L g,

&  anflemy LE\Gaul 1p6d wrHmth

Urens  oiemwssnul @eatst Lo  sterss 195/4a QsrLijurs STRIS T @@mmgﬁ@b@m
SUUESD  QsiigQsrem LLLISMGEGD  shnawmu TOLL@ster  Gyé demenr Qsriiurs
BElwsiims e ULPE (5, QsrLriu’ @sierg). |

District Level Coastal

F.A/CRZ/DLMA/VPMj2016, Date: 1Qumhm Qe Sl 55N (S ST 611 &)
DIVETTD &g, 11.07.2016 i 56l DUB&LLL L SIomuils)  syming) Qummy
wensOfley SIESNIHILD 302 SRT: ATY) SAIOLtUCL g, Guogond, BATART T
werOflaysefle) 21.10.2016-0 ey (L6 ShoumTudg, Qg g
Qmaﬂuﬂl_lhui@sfrm@. Bsearme Gupuy G s

Gm;ﬁQandrmDULmﬁlsbmm. Onsm G wemsw iy
ellmuemsor Csuigg) L HGuo Speueiudle) Qe

GQumrs
T8 a1 oyrsmensn
S8 weer  edmusnen
Quimeye e Loidliwnre simssfl Gy
gl.



e — p—————

5

Gugid, 11.07.2016 - WpevTy 6ImIGTE) pieverrth eeoLn ol galaag QG.lUUJULu_lT
udley Syermmsalo, wmarsallar  aUOUTESLTE  SHGERSHE Qb Lo evT L ileutd
LLGCL sremidss elpumer QeuuwiuliLg. o7 UMb GUITE @ [PV aUPlILTEDGWITE
STerilssiuL assme.

Binaya Beach, Bhavishya Beach, Bhavita Beach é‘beﬂmmfﬂ!ﬁ]d’ 11.07.2016 Fﬂm@
sreiedls e @meniyh wEhe ueysmiGLager NayGal. sMAGLL Blmisue S5msy GupiuL allesme.
sHewwh EE WarEmemiy  poLwoplld Gameo. DTCP  Jiguwdl @ubm weneuT il Lisy
eTevsT 188-@ls0  Wlett @lemsworiiy  Qumiinl BT g

Guile @ Sd ametiy whplh se7 & QeTLLmSGH Sydwer  SHeww
s5Lblsbemen.

oGy, TSN ST Csfeallgsisrer oemersgl @mm&niﬁﬂaa@th, ewrumy GurLiguSis
STITITSALD, SmpysmrisSlullsar smamosnn QofalsslulLmauT @i, wran’L gyt Swflet
2 Ssreoa Uy ors aldseErsE unbursa el umfs@sh  Gopul U ETETETS IS0
GunGsmersTiu_ellssmen ererrayd  Eeinnpsdlensr SorEpuy Geun 2 flu gD QewyrmiLs
sl Hlmeusmnd snjurs Gsl Hi&0srsTSCmstr.

WIESTEND QI L1h, WI&sTamd (I &s) &rmon, o fHiaurs g whHmeb &lymn
e saflureny G aIrsEGpagda dhsamLarn Qsflalssiu’Geararg.

WISSTerh Ul L 1D, LISSTswd e & Symon, - flo. 2 e _Guibum”- Rs5SL L
san&EGsmem  uflfamer  Qangdled  Gupue  oTamTLEDLD o witSosim 2 S5ralsd
_ Qsfialssiu @eten U eeisat 188/-, 189/-, 190/~ 181/~ 185/-, 211/-, 212/, 184/-, 195/,
196/~ 210/-, 213/-, 182/, 193/~ 194/~ 174/9, wimid 174/21 sySweupfles  ue set 192/
S7SHS) LHm DIEHETSHS] LIS TS EbLD pulrr flowrs 9" udlGalipsd uEaQFunui Herers.
yev erevst 192/- 1.12.0 Qams0L i wim&auafl UDLEUTEE aar Slgmn sausdan uhardyeararg!.

e LaemiCLegsiad NmrCa SIACLL @Qsflalsgetar e s @ LGS
weperifley, wepertnIflay  uTME SEDLSE e-eteren]  WHuyster  @LIb  &TbuTs 2 6TaTS)
LS siEmauls Gsfluamsing.

Cudle ore WEms@unfl UpbeUTEE Um g 192/ 1.12.0 QamaGufls seels
wenemIfey QenLijurer saelg s LamlisEbD  Blme.

s1e0TGey, Wreutiusni 2 wigdoaim  oymmiled Qsflalssiu’Geater Le srevsiasaflsd Q&
umCuréE HeonseT(yeo ereonr 192 s5a07), sLnsmy ynblursE Homssr e ey
umbCUNéE HomeEsd B)eme. Cuaid, EEblneeh snsemse Gembawra HlonsalGaGu
wensrflay SiEnsg e erg) el wHmib Yo glésmesuils QaNwaBHng.

e ————— T T T I S T I RTINS ¢ 5 D e e e



wEhs vaysTGLaaTe ey GaL
Bomsalls o ao Amén wamsfl Go e
Gupug yomsasr sLpHsomdar o wf s

QUUIUTED &6 6.

Cuiulp am&EGuamssT Wwhph QTL i S, EUSTOT LT

6

Qruiimdled eipsern sSlanmmisar QgRwamEng).

> DISSTEID 6ULLLD, LofgésTevih (UL&®) ymog gl

NG [ﬂmlmmgb,@
sLETUHGSID LS
Capnitp ool mbg (H.T.L

goTIf

Iﬁfmn(.%suu' SIACL Rpieusrond ooy el iUpwTsT
LA @UuEsD Qubmsierer

ﬁ”i’”’@é’@ ClFmH S omes
e Cuop@arereriu Gloter g,
) 500 frri Goremealie

&6UETT (LG0T Liflefsusment

&)/6ir g5 LasoT GLeigenrerd
flemisensT lemrwid

. ?r‘;“m BE]WTIIUJ. .gg,mﬂm doqwn Gupm [ uCLmelsiulg @mloy
6TEUUT LOMMID w6 | puf Guwi o_flenowmeny
3 e ' eSlsurLd

oy 1132!3;12/2019, &l/en. Ehe | 2668, wehs | 44/2021,

@ -12.2018 Lay st GL g6trerd usystorGLegerTed | 07.07.2021-so7Lig
lemy G- Nsoy Gour” yso erewir: 188-@led
sOIAIQIL L OG- 13551 oS F6mLOLIL

Pussss Sl
| Sigios|
5 fé's%‘/mb 5T S R Gumiu @sTars).
- |o4.11. ; SN ’
e 4.11.2015 ;mwgc?t..a;msm 2220,2257, 2258 | wlin  flawrs
< 6MIT oL 65 b
180/~ | 3003/2015, o . Qs | £
, &
6.10.2015 et S

195/- Py ulaurlyeirer s,

196/- o

210/-

Bl

211/-

212/-

174/3 [1613/2012 dl/en g

y gl/er. QUG [2 . .
174/21 | 05.07.2012 QL aueoiiLferd Qi?@,un Bt | Blue it
WS 0
QL gty s A
ﬂsaﬂiwuum Plmiesmd  epsucd
it Ul siemtyey

o N

PUUGS, oy euEmLd
udley
Clennud (et en g).

T TV e IR e e o e



>

A

LTSSTETTD QULLLD, LISSTaTLD (AIL8 @) Sl i eme@euaf) LDHEUTEE Lev 16
192/-00  ghsarGar  Qaunuiulip bhd LY FAL Ty 2016-,9‘550‘(5‘“;(36\)(311'1
aEnHpUUCLg.  Qus&Embliy oEmpiulL  prefedmhs  GmUy L{6uLD élﬂé]wj‘
SLEOUUT e 2 6Temgl. SHEWLIDEIGTI Cuopuig L SHlsb seiedls  opsATbloyn
Cup@sreTariuLallseme. ‘ e

wmsTT arsGWasHln Qsflalggsier EMTLEITETT DIIEIVE DbE6TI 676001
4732/2015 -@ulg  eiGeT  Doessih  ewpeoth S FH0F 5-0u  uysfleml
aRuAILSE QelwiutL grs Qemhglome Flmigear G aufIUTEn SWTE
Sevrw gyeusmr uFlelled GO LU ellsdmen.

WTSETSMD (AUL(S) o, L sewsst 189/3 - 1.36.0 GansGLflsh 03 Glesi-
b, yn  eww 190/~ 5730 Gaem&GLi 193/~ 2.10.0 GamsGLi 194/- 4.32.0
QamaCLi gydum puudoausg 5.071, &) B, soor & CuiGrm &
Ghol teed QL eusolised 19,60 Blmeusmrg et Guwfley  Slemimw gbsusuurg,é\su'r(‘éuﬂei) ulLm
orhpd  Qenwiu’ Gstergl.  Cumue  Pmeusrmisafloblmbs: &/, wEs

uaEmCLastean NorGa. SHGLL Fipeuend oy giubst . GeugisTerg.

Guhue Fmamrsdarisat  Somrud QubmaTCD L ETETSmET & (HrISlmsTSs!

umsm@Gh 037 Gsail Sonubh Qubgisterty oeHE 193/2  sTET U sTewm

Y

251550 Qe H\6Tsrerg).

msmsmﬂxﬁlﬂéﬁ\gh@ uTEng JimusEsHU_QaTagrs @ SEUL
. silefé&siu L ys  stemr
195/4A o flemw Qgmijurs @wmsridsrmd Fhoainsms &@]é\uﬁms:ﬁ

District Level Coastal Zone Management Authori i
ority, Viluppuram District
F.A/CRZ/DLMA/VPM/2016, Date: 11.06.2016 -SUTLly S SHLpsY ung]&?rﬁllpéoitll\lbo‘

;ﬁimfmgm;étnmsﬁm{mauﬂm m@mu@ﬂm SPLSEILLLE A TLiurs Cuhus
SrefcL susshl BpemmSA b dimésn Gompiucdlh,  11.07.2016
. s &Li;:)m = SULBSULL STé gimpaatlh o flu oemwd Qumbam

o= SN uswtileEnd  Cuh@asmsier 1o CL el U
udevsflg g6 emmy. mLGLmD  eveur  erfly TR



@ WFLY F 7,7 T hyvewyw T

A ‘o

> GL.D@lLb’ WEhs  LeyeIGLagmie Sy GoL OAIEL L
ubgludla) Qe G@riure DTCP sigiod] R
elemronamis o siengre, Cug FHpieserid GrfuTe A flafleauL-L-&

» EUﬂfU. a@wd  Quorg  @Lsde  dereunflub eLpSULD
aUEISIUL T smey GTGU'TLIQJ GIS]G'HUEU)EUWUS]EU.TUIQ G,]g,[ﬂﬂ_lﬂ]@éﬁ[ﬂ@].

s  OenboTeT ulLrm  ye

QeiwiulL @i, GL60
o GTeNG  ETETUGID

» oghs: ueieiGLegaioh sWAQALL B SHGED
mjme?mﬂs{) Comausans wamadl Qaa  FOET
WL SSSImEE 500 L QammeaalnE LTS
edlsmyensvonusTig Osfwemdng.

> ST s Qsflelggerer .%,;(ggummé;@ﬂm LjevevT S61Tleh SETEL

CsmiLessar wimh  ameiyse gL SHeLwL Gme.

> wasry oL Csumer Qsflalggater Lo sTETET i
190, 193, 194,. 195, 196, 210, 211, 212, 213, 174/9 wimd 174/21 Speuaiplss
Lo eTewit 188 -@6d  DTCP oymyod) Qumiu Gererss. 180/(Um), 181/um), 188, 190,
193, 194, 196, 174/ wimyb 174/21 sLpsmuder ewi s Gem pslwss 500
By QammesiiE syiured o erars. Yo s 195,196, 210, 211, 212, 213
owf ome Gemlwdois (HTL) 5006LL) GsmmeailbEer o G
omuSunh woanIflysaisd  woamurs LSS uSla CnQ&meT e &sn L mGlser
silps ors gmermen Qe Gerarsre 21.10.2016 s usdly uslesar

GunOsmeTeariuL alssms.

e LayeGLemiad NorGal MBIl Pnnarsdhe stsenss GembsomsT
flosisafle o sior  Amfly  wemaFlGsal  FLRLESSILOSSUL BT 6T S GuobLig
sumU@SsOL ynmsar sLpsoniat ewi omes Garlpdlshs (HT.L) 500
QaremaalnE JJIUTe 2 GTeTe.

LOFESTETID eULLLD, WTSSTELD (UL&@) Slmob wimgeauefl umbCursE yso s 192/6)
ahEaTea Qe (5 gédfliyset  2016-guemnpCaty  gEmpiucLg. Syésnbiy
oEppiUCL  Hrefdlmbss Cupup Y  STSleT  SLEOUTLIRE) o fars. SMHSLOWLDEIET
Cupup@L 550 adells el GumGamerariuL allssmev.

U erewisat 211/5, 189/3, 190, 193, 194, 189/4, 195/4, 211/2, 210/4, 186/1, 214/},
214/2, 21/4¢ wimh 215/- ySwamdled, yev erewi 186/1 @elly whmm Lo eewiawet  sefm &
QurGrr & Ouiesd Gawiviad Gol. gal finammseaiCufld wrésramd &g hm
saméEess uLars uurdudmg. @F0  wasT doquw Quip Hagn Csisg uiL
o QWi L STE o Geumar Gaflaldgiiong Gsriiures Hogermea GuhClsrsm®
oigarglumLuile)  BLalpsbme CupGemeer Bosriermh 10102022 S
Sememmmls sbusd Osfdlsgoismi. sigariay wvasm; g Efsg FHommsSar

L o G = i o B N e
R R T I STV ST BT s ety eemesmeer oo rmes e

g;@)meb wensoIfley
corfl oieflagiemen ey

(Aot @ememriiy

180/(ur), 181/um), 188, 188,

f {
it
¥ !

|

\



A

9
Te] & . ' . . -

QUETEDRY 1 ﬂm‘ e e g Qpflelda R aygrsaime. ceGon Bl
sl Qum@amaten vl eeene.

L b@) Elrmon Lo ETEUOTE 611

192, 174/2 wH@id 174/21
Gmm@mnmmDULsﬁsbmm

e o
180/(Urr)m%§11)’/m@'§nm Qi Ceumen Aaflaflggaien wyéansmn (
b z(un). 189, 180, 193, 194, 185, 196, 210, 211, 212, 213
6T 1.10.2016-0 SnE  weoenwuns ey usdlr pdlayth

ST (ag'ﬂu-'m@é;lm@], & Ue

2(.)16‘11) %W}QE)@ 15]!1]@ DTCP g@]mgﬂ QUIbmJ msmmlﬁ]tﬂmo’,ﬁfr g;smmesas@susm@w eTETT
fg& eég,g-g]aﬂL@mmg,rrdj, @}hmmmmrﬂmaaﬂsb Cupup o7& eSIPDEEmET Oeruhfl  Qpeu60T
= Wﬂﬂu}m STeTELLTLI WIS STiudleurary G&;L@é;@msﬁmﬂu@éﬂmm’;. Gumuly ITE

HerflarupCu  Beramflun wigh CuesrLél Aiarsgdary e @ensweriy Lhmd Sl
susOTUL. s aipris Causti@ih sar GsfalssiuGEDS.

. srsnrsﬁsu‘ lfmm'ms?)m o WIEHomin PSS eTmiT: W.P. No. 12675/2016, mmei: 14.07.2022-
Silly  EUPEIGLIULL ;éflruusmusmlﬁlsn'ru:; GupsmiLarg ST Eloarepb, BLolp&HOS sSleur (b
pEsTGSE Csflalssiubdng. G, G55 pLalg&maulanmsd UTHGSILERISTS S([HSILD

qaf eouEh ofu o fmoflud FEloatpSms od uflsmrd Csl&GeTetameoTd  ster

@aarapan OsfldssiubEng:.
!
, A\ u%\*e\\ilvv

oul L&y,
LDIT & SITEUUTLD.

GumysiT: &

J 1. M/s/ Aaravika Holdings,
Rep. by its Partner Mr. Dinesh N Surana,

S/o, N.K. Suranan, 72 Harleys Road,
Kilpauk, Chennai - 600 010.
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Nagarajan. P by SPAD Dt:27.02.2023
S/o0. Late Mr. Ponnurangan

L. Prasad,

S/o. Mr. K.P. Loganathan,

Both at, 2/387, Singaravelan Street,
Opposite Community Hall,

Chinna Neelangarai, Ch-115.

Mob:- 99624 05030

Email:- N.premkumar0410@gmail.com

. The Ministry of Environment,

Forest and Climate Change

Rep. by its Secretary,

Indira Paryavaran Bhavan

Jorbagh Road New Delhi - 110 003.

. State Environment Impact Assessment

Authority (SEIAA)

Tamil Nadu,

3™ Floor, Panagal Maaligai,
No. 1, Jeenis Road, Saidapet,
Chennai- 600 015.

. The Member Secretary,

Tamil Nadu Coastal Zone Management Authority,
Panagal Building, Saidapet, Chennai. 2

. The District Collector, Villupuram, cum Chairman

District Coastal Zone Management Authority,
Collector Office Rd, Moovendar Nagar,
Viluppuram, Tamil Nadu 605602

. The Housing Secretary,

O/o. The Housing Secretary,
Secretariat, Ch-09.

. The Director, DTCP,

2n¢, 31, 4 floor,
C & E, Market road,
Koyambedu, CH-107.

. The Deputy Director, DTCP

G.H Road, TADCO Building,
Villupuram Dt,

. Tami Nadu Pollution Control Board,

Rep. by its Chairman

&3
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76, Mount Salai, Guindy,
Chennai - 600 032.

9. Tamil Nadu Pollution Control Board,
Rep. by its District Environmenta| Engineer,
District Collector Master Plan Complex,
Back Side of Taluk Office.
Villupuram - 605 602,

10. M/s. Manju Foundations Pr
Represented by Mr., Vidhya
8/57, Sapthaswara Apartm
Ashok Nagar, Chennai-83.

ivate Limited
Sagar,
ents,

Sir(s)/ Madam(s),

Ref: 180 Acres on

going illegal coastal
Marakkanam Taluk

project in Marakkanam North Village,
by M/s. Manju Founda

tions Private Limited.

Sub: Removal of illegal layout road and plot development over our coastal lands
in S. No. 195/4A(Pt), 195/4B(Pt.), 195/4C(Pt.), 195/4D(Pt.) and 211/1B1A(Pt.)
admeasuring about 1.70 Acres belonging to us i

n Marakkanam North Village by
encroachment and criminal trespass by M/s. Manju Foundations Private Limited.

With reference to the above, it is submitted as follows: -

1. The first of us herein and the father of the- second of us herein are the owners
of the lands in S. No. 195/4A(Pt), 195/4B(pt.), 195/4C(Pt.), 195/4D(Pt.)
and 211/1B1A(Pt.) admeasuring about 1,70 Acres, situated in Marakkanam
North Village, Marakkanam Taluk, Villupuram Dt. These lands had been

purchased by us vide document number 43/1990 and 1143/1990 duly
registered at SRO Marakkanam.

N

. Since Mr. Loganathan is unwell, this petition has been presented by Mr.
Prasad, his son and authorized person.

w

- Originally the Executive officer, Marakkanam Town Panchayat had issued
notices dated 29.10.2015 and 11.01.2016 addressed to M/s. Manju
Foundations Private Limited regarding the illegal developments made by the

said company without obtaining CRZ clearance and DTCP approval over
various S. No.s,

NN

. Part of the lands over which these illegal developments, i.e. the lands in S.
No. 195/4A(Pt), 195/4B(Pt.), 195/4C(Pt.), 195/4D(Pt.) and 211/1B1A(Pt.)

A R I A B
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admeasuring about 1.70 Acres, situated in Marakkanam Nortt g
. y fire s herein and the
Marakkanam Taluk, Villupuram Dt., belong to the first of us herein a '

father of the 2" of us herein.

5.1n fact, Part of the lands in S. No. 211/1B1A measuring about 53 cents has
been fraudulently converted into a layout and partly sold by M/s. Manju
Foundations Private Limited in connivance with M/s. Vatika Group, hence
we have preferred a petition before the District Registrar, Thindivanam for
cancellation of the fraudulent documents and we have also preferred a

complaint dated 27.12.2022 before the Superintendent of Police,
Villupuram.

6. That we are fisherman and illiterate persons belonging to financially weaker

section and senior citizens who are ihcapable of fighting the fraudulent
promoter company which is a corporate fraud.

7. Upon legal advice, we have réalized that our lands fall within CRZ Zone and
are not capable of any development as per j‘che CRZ laws, M/s. Manju

Foundations has trespassed into our lands and laid layout roads and plots
despite our objection and resistance.

8. Recently we had obtained knowledge of the above referred notices issued
by the Executive Officer, Marakkanam Town Panchayat, the copies of which
are annexed to this letter. Based on the knowledge of the same, the first of
us herein had issued a reply letter dated 10.11.2022 to the Executive
officer, Marakkanam Town Panchayat, seeking to comply with his own
notice dated 29.10.2015 and 11.01.2016 and unconditionally accepted
removal of the illegal developments made over our lands.

9. Despite our representation dated 10.11.2022 the Executive Officer,
preferred not to take any action. Hence, we preferred a petition dated
27.12.2022 before the Housing Secretary, The Director, DTCP and the

Deputy Director, DTCP, however, till today no action has been taken by

these authorities. Despite our sincere pleadings and request.
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11,

12.

13

14

- When we visited {he

office of the Deputy Director, DTCP, Villupurarn on

i X o s . ‘
04.01.2023, we were badly received and ill-treated and there was no

response forthcoming.

We are senior citizens and reserve our valuable rights to deal with our lands
in @ manner desired by us, however we are bej

by M/s. Manju Foundations Private Limite

: we preferred a

petition dated 28.12.2022 for removal of encroachment over public road in
S. No. 181/5B3 and for access through the same,. However, zll the

government officers are silent when it comes to matters relating to M/s.
Manju Foundations.

It is submitted that the'layout township, more particularly the layout name
Bhinaya Beach and Bhavishya Beach are developed by encroaching on our
private lands and by violating the CRZ rules without obtaining any
environment clearance a total extent of about 180 Acers is promoted as per

the marketing brochure of the company.

. For the purpose of promotion of the illegal layout, the sand dunes in the

entire area has been levelled and this illegal development is taking a toll on
the ecology of the village as the neighboring sites are also being affected
because of various illegal developments in the lands in S. No. 210, 211,
212, 194, 195,189,196 of Marakkanam North Village by M/s. Manju
Foundations Private Limited and nobody is able to stand a chance this

company as they have all the officials in their pocket.

. At the risk of repetition, it is asserted that we have never consented for

formation of any layout on our coastal lands which fall within CRZ-1I1 and

no development zone, in fact when we resisted the illegal developments,

! )
L




even police ¢ : i

int complaint was given against us by M/s. Manju Groups with the

intention e ' e B
to coerce us and silence us. Originally, the entire site is €co

sensitiv i :

€ with sand duneg but the Promoter company had destroyed the

same, flattened the |ands and is promoting our lands and other surrounding

la Vi :
nds without any approval from any of the authorities.

oy ~ . oj = N P
15. As senior citizens and aggrieved and affected persons, we hereby file this

letter petition for removal of encroachment on our lands by violation of CRZ
laws.

16. We reserve our right to protect and enjoy our valuable lands in @ manner
desired by us, but we are not even allowed to enter the project component

which illegally bears our valuable lands as a part of the illegal layout.

17. No action has been taken pursuant to our reply letter dated 10.11.2022
and the consequent petition dated 27.12,2022 and 28.12.2_022, if the law
of the land is not enforced, the law itself would be rendered useless and
such unscrupulous elements will be further emboldened. Hence it.is most-
respectfully prayed that;

(@) The 1%t to the 9™ of you may act as per law and ensure'that
the illegal coastal developments pertaining to the lands in S.
No. 195/4(Part) and 211/1(Part) (of Marakkanam North
Village), being parts of the lands over which M/s. Manju
Foundations Private Limited has no /lawful right, title and
interest shall be restored to its original form as “sand dunes”
and about the same, the fraudulent company cannot have any
grievance and in the event, the illegal developments over our
lands are not removed and the coastal lands are not restored
as sand dunes again, within 15 days of the date of this

representation, we will be constrained to approach the

National Green Tribunal, Southern Bench, seeking appropriate
relief and action and the mute spectators g violators will be
jointly and personally held liable for

conseguences arising thereof,

the costs and
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Y o f : : ce rder removal of
é ‘% (b)  The 5™ to the 7'" of you may be pleased to order

the large gates and security room installed over the 607 public
road formed over lands in S, No. 121/5B3 of Marakkanam
North Village, failing which we will be constrained to approach

the Hon'ble Madras High Court at your cost,

(0) We also hereby call upon M/s. Manju Foundations Private
Limited represented by Mr, Vidhya Sagar to pay a sum of Ps,
1,00,00,000/- (Rupees One Crore) as compensation for
victimizing us, for the harassment and loss caused to us, for
making the illegal developments on our lands for unlawfully
enriching itself at oyr cost. In case the sajd compensation
amount is no paid within 15 days of this letter, we will be

constrained to initiate Separate proceedings for the same
before the appropriate court.

Yours faithfully,
[Cfr [P st o™

P. Nagarajan

L Pt Z
L. Prasad
(Son and Authorized person of Mr. K.P. Loganathan)

Enclosed: -

1. Copy of reply Letter dated to the notice dated 10.11.2022 with copy of the
notices dated 29.10.2015 and 11.01.2016.

2. Copy of Petition dated 27.12.2022 & 28.12,2022.
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TAMIL NADU POLICE

\ Fl - ORT
"ot lN"‘ORM,'\TlON' REP INTEGRATED INVESTIGATION FORIA-|
Wpe paaid SI&ME
(Under Section 154 Cr.P.C) 5 y 6
(@ e Qnrifley 154 Bt &) C 126(0785

Dale: 08-10-20%23

1. District.
o CVILLUPURAM PSIMARAKKANANM Year:2023 FIRNo.56 1
neul 3
‘ aneu flenaiwnt ; oreat rem
2. Act(s) Q flenawin RNC210) (p.fp-LA. STOAT p . e
alLth i ?Qerﬂchor'l..
INDIAN PENAL CODE, 1 ' e
' , 1860 ;
INDIAN PENAL CODE, 1860 (3¢ -7 i
INDIAN PENAL CODE, 1860 e/ 447
INDIAN PENAL CODE, 1860 - rrelovd £ 465
INDIAN PENAL CODE, 1860 Freineet 12
INDIAN PENAL CODE, 1860 3728
; 2
3. (&) Qccurrence of Offe
. nce Day:
@ Pepay prea ay:SUNDAY Date From:16-04~-2023 Date To:
Time‘ Period: On BeT apped [EET iy ’
@Dp Pepey Cprb Time from: gy  TimeTo:
(b) Informati Cprd> ipp Gpid sy
ntormation received at PS 08
5 . -10-2023 , {
.Da;i;_l@ PR Time: 20.30Hrs (). Genéral Diary Reference: Entry Mo(s)
QL 3 - - . M -
- USEDE gaaue @G&)Lﬁ(ﬁ EeT clﬂqm Qurg M;ﬁ]ﬂ]ﬂd} ugey Slaumb eTezT
4. Type of Information: WwRITTEN Time:
Cpyid ‘

geudlaT auns
5.p : (a) Directi )
lace of Occurrence: (a) Direction and Distance from PS: gggTT_H

Gop fepin (=) stad PaawsddGhs adiaaa gmapb, Heoswib
_(b) Address:  ipjésTemb e &g Symobd S.NO.194/4C srerp GLib

& 2.0 Km Beoat Number: BEATI
eops snaud ereEr

apaeufl
(:;;;) Sl; :]a;)se Ol‘ltsid_e limit of this Police Station,then the Name of P.S: District:
6. Campl > foau ddaeislund pLs QoiGondd, sips stad fmaussd duug e’ b '
. fzmp amarlt/_lnformant (a) Name: DHINESH N SURANA (c) Date/Year of Birth:1882 (q) Nationality: INDIA
GOpE®pSLLIETT ] sa1d shsauf Quuif Bar/ Gpps e Bt sab
(b) Father'siHusband's Name : ~ SURANA . ' .
. a5  esmeufier Quuwif - < ¥ e )
(e) Passport Na.: Date of issue: Place of Issue:
Qauclipm’ (G aLeyés (B eraxr SilnEiELL : . Lo i
- g}l&la’-UUL'L_ pner - >
(f) Occupation: cuprisius §ub *
Agnific i Sy @
{g) Address: NO.72, SARLIS ROAD, CHENNAI-10
s ¥ i -Ye _
7. Details of Known/Suspected/Unknown accused with full-particulars
Qpfips / guiun’ i, HEAu Gafliore @ppo srCLou aifid gpepenwwnes elauhEdT.

il
.

1) GOURAV BHALLA, 14/S PEDRO DEVELOPERS, (P) LTD AND VATIKA GROUP

2) MS MANJU FOUNDATION PRIVATE LIMITED, REPRESENTED BY MR. VIDHYA SAGAR

3) VIDHYA SAGAR, MANAGING DIRECTOR, MANJU FOUNDATIONS 8

4) MRS SINDHUJA, DIRECTOR OF MANJU FOUNDATIONS

5) KUMAR, DIRECTOR, MANJU FOUNDATIONS

6) BALAJI [COONA BALAJI] , PRESIDENT, MANJU FOUNDATIONS '
* 7) GANESAN, LEGAL EXECUTIVE, MANJU FOUNDATIONS

8) HARI KRISHNAN, EXECUTIVE , MANJU FOUNDATIONS

g) SELVAI), SUPERVISOR, MANJU FOUNDATIONS .

10) KARNAN, LGCAL HELPER, MANJU FOUNDATIONS
OTWANI, BUNGALOW NO.47, HANSIKA HOUSE, RSC-2, PARK STREET

11) HANSIKA MOTWARI(D/O) PRADEEP M
12) SIRAJUDDIN(S/0) MOHAMMED SULIMAN, NO.22/8, THIRUVALLUR NAGAR, EXTENSION, CROMPET, CHENNAI-44
13) KALAIARASE ARUL(W/0) T C ARULPRAKASAM, 2,TAGORE STREET, KADHIR KAMAM, ANNDHA NAGAR, :

PONDICHERRY-605 009

] for delay in reporting by the complainant/Informant:
8. Reasons fo y p g IVJQJ'I"é’ apepudiL P peaid Qan@uuld guwogo ’

GHpepapsLLnagnd / pead Qan®u

9-2‘33rfdﬂulawsodomﬁ»pwpankicmzm;Ien/lnvglved: . |
Qanggiaaflen flauyb. ) . .

soramuc L [ esieblp@enanned




10. Total value of properties stolen/Involved: )
seemLiut L/ smefp@erene Qengpénelidn Qo infliy

11. Inquest Reporl/ Un—natural denth Case No. Il any:
@nisarfi:z Quog, aprad]

12. FIR Contents :
QED SEAIQ MMEMEUNET HHESID.
On today 08.10.2023 at 20.30 hrs, | register the case as per the direction of Ldicial
Magistrate 2 court.\-vide D.No. 1963/2023, Dated. 05?08.2023 that stated as follows,
From: -1.Dinesh N Surana, aged 41 years, Mobile-09401 000 19 Sfo N K Surana, 72, Harlays
road, Ch-10, 2.P. Nagarajan, aged 62 years, Mobile-99624 05030, S/o. Late Ponnurangan,
3. Loganathan, aged 60 years, S/o. Late Ponnurangan, 2 and 3 at, 2/387, Singaravelan
Street, Opposite Community Hall, Chinna Neelangarai, Ch-115.To, The Inspector of Police,
F5, Marakkanam Police Station, Marakkanam Taluk, Villupuram District. Sir, Ref: Acts of
. land grabbing, cheating, forgery, fraudulent registration, Criminal trespass, fraudulent
misrepresentation, for promotion of illegal layout by laying of 60 feet tar road and
unapproved plots over lands in S. No. 195/4A, 195/4B, and in S. No. 211/ibla of
Marakkanam North Village - reg. With reference to the above, it is submitted as follows: - 1.
" That the first of us is the owner of the lands in S. No. 195/4A, 4B (Part) and 4C in
Marakkanam North Village, having purchased the ‘same vide document number 55972007
from WMrs. Vigaya' Lakshmi and from the 2nd and the 3rd of us vide compromise dated
o 17.41.2022 'duly; efiected before the Hon’ble ADJ Thindiv.anam in 0.S. No.211 and 213 of
2022. 2. THe,an and 3rd of us herein are the owners of the remaining lands in S No.
195/4B’and i:-g'S/4D admeasuring 18.5 -Cents, having purchased the same vide document
number 1193/-:‘{990 and 43/1990, duly registered at SRO Marakkanam. 3. Qriginally one
* M/s. Manju Foundations Private Limited represented by Mr. Vidhya Sagar entered an
arrangement x‘with one M/s. Metis Developers Private Limited, Kaleema Developers Frivate
Limited‘, Pedro ~Dévelopers Private Limited, all the three companies are represented by Mr.
Gourav Bhalia, 'having office at, M/s. Vatika Group, 621A, 6th Floor, Devika Towers, 6,
Nehru Place, New Delhi-19. 4. In the meanwhile, the said company had approached~us to
purchase our ‘Iands and accordingly an' agreement for sale dated 16.04.2015 was entered
with, M/s. Manju Foundations Private Limited by the 2nd and the 3rd of us herein. 5. Instead

- of paying valuable sale consideration and purchasing the lands, the said Manju Foundations
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Private Limited represented by Mr. Vidhya Sagar, taking advantage of the financial
difficulties, old age and low profile of the 2nd and 3rd of us herein, had illegally trespassed
into our lands and grabbed our lands and formed an unapproved and illegal layout over our
lands and against our wishes, promoted the same as part and parcel of the layout named
"Bhinaye Beach and Bhavishya Beach" by unilaterally and illegally flattening the sand
dunes and violating CRZ norms. 6. When we protdesled the same, the said Manju
Foundations preferred a criminal complaint as against us with false allegations and
- obtained a CSR in CSR No. 35/2016. Since the police refused to act, the company preferred
a writ petition before the Hon'ble Madras High Court in W.P. No.9904/2016, which- was
disposed of in the year 2019. A copy of the complaint, CSR, affidavit and the order in .P.
No. 8904/2016 is enclosed herewith.These _documents.convincingly prove -that we have

been harassed, intimidated & suppressed by the above company whenever we have

spoken for our rights.7. It is submitted that we had never given any authorizaiion or

authority to M/s. Manju Foundations Private Limited to develop/ form any layout over our

-lands in S. No. 195/4A(Part), 195/4B, 195/4D (Part) and‘in S. No. 211/1B1A(Part)

admeasuring about 1.70 Acres.8. Without the consent of the 2nd and 3rd of us herein

fixation of valuation for house sites has been illegally done for the lands in S. No. 211/1B12

Bt1A
by the District Registrar, Thindivanam and the Sub—Reg|strar Marakkanam -to enable the

iand grabber company to sell plots in the fraudulent layout. 9. In fact, since 2015 till today,
brochures have been issued and the layout is being promoted by engaging film stars,
models and female celebrities, the said marketing brochure and the layout plans issued by
. Manju Foundations fraudulently misrepresent the valuable lands of the complamants as.
roads and plots. This illegal act of luring purchasers to purchase plots by trespassing and
developing 60 feet layout roads and plots on our private lands and by fraudulently and
deliberately showcasing our valuable land§ as part of the .illegal layout by virtue of
" formation of 60 feet tar road and plots, against our wishes amount to criminal trespass
criminal conspiracy, fraudulent misrepresentation, cheating and fraud on our valuable
rights.10. One such star is Mrs. Hansika Motwani who has consenteci to this scam knowing
. very well that tar road and plots have been formed on our prlvéte lands. Thus Mrs. Haniska
Motwani has criminally conspired with Mr. Vidhya Sagar and Gourav Bhalla with the
intention to defraud us and unlawfully enrich, 11.In the meanwhile, in view of the illegal
developments, the Execulive officer, Marakkanam Town I?anchayat had issued notices

Po o tAARAKKAHAL (VILLUPURANY (v1.24)
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dated 29.10.2015 and 11.01 2016 seeking removal of the unauthorised layouts. However,
* the company has failed 1o comply with the notice. 12. When the 2nd and 3rd of us oblained

knowledge of the same, we have addressed a lefter dated 10.112022 to the Executive

officer Marakkanam Town Panchayat to remove the illegal layout roads on our lands. 13
When the 2nd and

ard of us attempled to remove the illegal layout roads on 04th Aanuary

2023 as per the orders of the Executive Officer, Marakkanam, we were not allowed to enter

the lands as the “said company has installed large glates over public roads and has

appointed 10 security guards to guard the Premises to prevent access through public
roads. 14. After cancelling the sale agreement and after conceding to the requirements of
the Executive officer, Marakkanam Town Panchayat, the 2nd and 8rd of us have treated our
lands as vacant lands and preferred to sell the same as the above company is only a land
. grabber and the developments are now mere encroachments by virtue of the compliance
to the notices of the Executive Ofticer, Marakkanam Town Panchayat. 15.Thus the 2nd znd
3rd of us had entered into a sale agreement with the 1st of us herein namely Mr. Dinesh N

Surana, the dlfferences between us which resulted in civil suit between us. Finally,
. of a compromlse the Lands in S. No. 194/4A(

by virtue
Part) have been sold by us to one Mr. Dinesh
N Surana by virtue of compromlse in O.8. No. 213/2022 before the Hon'ble Principle Sub-

.!Jdge Thrndlvanam and the 2nd and 3rd of us herein have transferred the possession and
the possessory Tights of the same to the Purch;ser. Thus, the 2nd and 3rd of us have no
claim over the said lands, except for the obligation to register the same in favour of the 1st
of us herein. 16. After the.sale to the' fi.rst of us herein, the 2nd and 3rd of us are the
- absolute owners of the remaining lands m New S. No. 211/1B1A measuring about 53 Cents
and in S. No. 195/4B(Pt) and 4D(Pt) adméasuring about 18.5 Cents, which also the 2nd and
3rd of us have agreed to sell to Mr. Dinesh N Surana, S/o. N K Surana, at, 72, Harleys road,
Chennai-10. 17. While planr;ing for régistration of lands in S. No. 211/1B1A the 2nd and 3rd
of us have realised that our lands have not only been converted into illegal layouts, plots
" have been fraudulently registered in part of the lands in S. No. 211/181A. Thus, Flot
numbers 49, 50, 51, 52 in "BHINAYA BEACH- SUPREME" have been sold by criminal
trespass and acts of land grabbing and fraudulent registration vide sale deed numbers
, 3684/2015, 4158/2015, Doc No0.4199/2015. 18. The fraudulent plot purchasers under the
said deeds are S. Sirajuddin, Sfo. Mohammad Suliman, 22/8, Thiruvallur Nagar Extension,
Chrompet Chennai-44 and Mrs. Kalaiarase Arul, W/o. T.C. Arul Prakasam 2, Tagore Street,

FIR No. G61/2023
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Wadhit Kamam, Anandha Nagar, Pondicherry 605009, 19.0n fact, the sale dood vide
document number 3603/2014 rogistered by Pedro Dovelopers Privato Limited itscll is an
act ol fraudulent registration cousod with the intention to grab our lands, thus the two
companios have connlvod with oach other ta grab our lands and promoto @ layoul to
unlawfully enrieh selt and enjoylng tho procoods of crime. 20. After illogally grabbing our
lands and trauduloently reglistering part ol our lands hy conniving with Padro Developers
Private Limitod, M/s. Manju Foundations Private Limited has preferred a suit for specific
pertormance in 0.8, No. 345/2022 boforo tho Additional District Jidge, Thindivanam by
deliberately mentioning wrong boundaries and by claiming that the subje'ct lands were
"Vacant lands" and admitted that the 2nd and 3rd of us were i/n possession of the lands
Thus, the claims of layout over the lands have been given up the said company itself. 21.
Further as a part of the sale agreement and compromise decree regarding the lands in S.
No. 195/4a, 4c, by the first and second of us herein, the possession and possessory rights
of the lands were transterred to and in favour of the first of us herein and based on the
same and in order to forlify the rights of possession“of the 1st of us herein, the 1st of us
herein had unloaded 10,000 bricl{s, setup two bamboo shed, 200 .plants. two borewell for
agricultural activity and other iterﬁs, all of these items were stolen by M/s. Maniﬁ
Foundations through Mr. Karnan and Mr. Selvarp and thelr associates, who are anti-social
elements of Manju Foundations and despite police com;.nlaints, the police officials are not
" even interested in receiving the complaint. éy virtue of this protracted harassment, we are
being forced to part with our lands to M/s. Manju Foundations Private Limited. 22.These
anti-soclal elements namely Karnan and Selvam are indulging in these fraudulent acts
_under the direct instructions of Mr. Ganesan, Mr. Hari ‘Krishnan, and Mr. Balaji who are
specialists in ruining peoples lives and enriching themselves. These persons are also at the
heart of this scam. 23. We are not at all allowed to enjoy our own proparties as per our
wishes and this fraud has been jointly perpetuated on us by 1. Mr. Gourav Bhalla of M/s.
" Padro Developers (P) Ltd & Vatika Group,‘ 2. M/s. Mén]u Foundations Private Limited,
represented by Mr. Vidhya Sagar, 3. Vidhya Sagar, Managing Director, Manju Foundations
4. Mrs. Sindhuja, Diractor of Manju Foundatlons 5. Mr. Kumar, Director, Manju Foundations

6. Mr. Balaji alias Coona Balaji, Prosidont, Manju Foundations 7. Mr. Ganesan, legal
exccutive Manju Foundations Mr. Hari Krishnan, executive, Manju Foundations 9, Mr.

Selvam, supervisor, Manju Foundations 8. 10. Mr. Karnan, local helper, Manju Foundations

PG MARAIKANAM (VILLUPURAR) (v 22) 5 FIR No. 5612023
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11.Mrs. Hansike Motwani, D/o. Pradeep Motwani, Bungalow No 47, Hansika House, RSC-2,
Parl Street, Andheri West, Mumbai, Mahatashira, 24, The fraudulent Purchasers of W'd; o
the 2nd and 3rd of us herein are: 12, Mr. Sirajuddin, S/0. Mohammad Suliman, 2216,
Thiruvallur Nagar Extension, Chrompel, Chennai-44 and 13. Mrs. Kalaiarase Arul, Wio. T.C.
Arul Prakasam 2, Tagore Streel, Kadhir Kamam, Anandha Nagar, Pondicherry 605009, 25.
The above persons thirteen persons have been connivipg with each other with the sole
intention to grab our lands, our belonging and to cause wrongful loss to us, In view of the
above conspirac':y. it is prayed that your kind self may be please to enquire into the matter
and register a criminal case against the above fraudsters for land grabbing, criminal
trespass, fraudulent misrepresentation, criminal conspiracy, c;iminal breach of trust,
cheating, fabrication of records, forgery, for theft and for fraudulent registration of our
lands and under other relevant sections of the Indian Penal Code. At the time of enquiry we
wnll produce all relevam records 1o establish our case. Yours faithfully. Sd (XXXX) Dinesh N
Surana (P Nagarajan) K-12. Logaren (K.P. Loganathan).

| Recewgd the Jidicial Magistrate -2, Tindivanam above the direction petition and
registered a case in Marakk‘an‘gm Police station Crime No. 561/2023 u/s 406, 477, 465, 420,

379, 120(B) IPC.. The FIR and the complaint herewith enclosed and send to M-2 Court

Tindivanam.

£ s
™~

{3. Action Taken: Since the above report reveals Commission of Offence(s) u/s as mentioned in item No.2, registered

case and 1ook up Ihe investigation.
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- FIR read over to the Complamant/lnformant admitted to be. correctly recorded and a copy glven o the

Complainant/Informant free of cost.

W5 GOpwapSlLmmEs [ saaud EHEaIMmEEG UbHsem Ly, o5 sfluns esLUL B Etusns ghpEQsraemiul . ggsm_.z;

pad gag Qeowsnrs Aen@setulL g

-+

Tk

Al
" _./!i [ [ ;_:=
,14. Signature / Thumb Impression of the Gomplainan!/Informant ature of'the Omcsr in-charye ‘Pohce Station

arad Hoow Qurpiy sigiaoflsa gaund

. Name : ANNADURAIYV
15. Date & Time of despatch to the court: 08-10-2023 Quuwg
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IN THE HIGH COURT OF JUDICATUKL AT MAORE
(Speclal Original Jurisdiction}

W.P.No, 12992 of 2023

1.P. Nagarajan,
S/o0. Late Mr. Ponnurangan,

2. K.P. Loganathan,

S/o. Late Mr. Ponnurangan,

Both residing at No.2/387, SIngaravelan Street,
Opposite Community Hall, ‘
ChinnaNeelangarai, Chennai-115.

...Pétitioner
-Vs..

1.The Ministry for Environment,
Forest and Climate Change,
Represented by its Secretary,
Indira Paryavaran Bhavan,
Jorbagh Road, New Delhl- 110003.

2. State Environment Impact Assesment

Authority (SIEAA) Tamil .Nadu,

3™ Floor, PanagalMaligai,

1, Jeenis Road, Saidapet,

Chennai - 600 015. N

3. The Member Secretary,

Tamil Nadu Coastal Zone Management Authority,
Panagal Building,

Saidapet, Chennai - 600002

4. The District Coliector,

cum Chairman,

District Coastal Zone Management Authority,
Villupuram, at, Collector Office road,
Moovendar Nagar, Villupuram,

Tamil Nadu 605602.

5. The Housing Secretrary,

.0/0. The Housing Secretary,

Chennai-09.

6. The Director, DTCP,
2", 37, 4" Floor,

C& E, Market road,
Koyambedu, Ch-107.
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. 7. The Deputy Director, DTCP
. Vlllup‘uram reglon,

H Road, TADCO Building,
lupuram pt.,

 3: The Tamil Nadu Poliutioh Control Board,
. Represented by its Chariman,

6, Mount Salaj, Guindy Ch-32, )

"9, Tamil Nady Pollution Control Board,
Representeq by its

. District Environment Engineer,
- at, District Collec

tor Master plan Complex,
- back side of Taluk Office, :
- Villupuram -605602

10. THE Executive Officer,
- Marakkanam Town Panchayat,
- Marakkanam Taluk, Villupuram Dt

:11. The Thasilda

r, Marakkanam Taluk,
: Villupuram Distri

. 12.M/s.Manju Foundations pvt, Ltd.,

- 8, Sapthaswara Apartments, 3nd Floor,
D1 Avenue, Ashok Nagar,

: Chennai - 600 83.

.

t 13. Pedro Developers (P) Ltd.
"~ C/o. Vatika Group
. Flat No. 621-A, 6%
' Devika Towers,

* 6, Nehru Place, New Delhi- 19.

Floor,

14. Mr.Dinesh N Surana

' S/o. Mr.N.K.Surana

+at No.72 Harleys Road

. Kilpauk, Chennai - 600010

...Respondents

COMMMON AFFIDAVIT FILED BY THE PETITIONERS

We, K.P. Loganathan & P. Nagarajan, residing at No.2/ 387, Singaravelan
, K.P.

Street, Opposite Community Hall, ChinnaNeelankarali, Chennai-115, do hereby
’

solemnly afiirm and sincerely state as follows:




%

We are the Petitioners herein in the above writ petition anc e aware

of the facts of the case,

The Petitioners are the owners of the lands in 5. No. 195/4A(Pt],

195/4B(Pt.), 195/4C(Pt.), 195/4D(Pt.) and 211/1B1A(Pt.) admeasuring
about 1.70 Acres, situated in Marakkanam North Village, Marakkanam

Taluk, Villupuram Dt. These lands had been purchased by us vide

document number 43/1990 and 1143/1990 duly registered at SRO

Marakkanam.

Originally the Petitiorjers had entered .into an agreement dated
16.04.2015 with the 12" Respondent for the outright sale of their
lands stated above and received a sum of Rs. 50,000/- as advance

while the sale consideration was. fixed at Rs. 95,20,000/- for .1.70
Acres at Rs. 56,000/~ per cent.

Paying the token amount of Rs.50,000/- without any authority, over
the subject lands, by an act of encroachment, layout road and plots
have been formed by the 12" Respondent herein over the petitioiners'
lands while developing a 40 Acre Sea Shore housing project in the year
2015. The 12™ Respondent paid a sum of Rs. 5,00,000/- toWards

additional sale consideration and has paid a total sum of Rs.

5,50,000/-, while so It had already encroached on the petitioner's site

and converted it into a unapproved ‘and illegal layout by leveling the -

sand dunes, while very well realizing that' the subject area is eco

»

sensitive and olive ridley turtle nesting site.




Since the lands were grabbed and not purchased by the Respondent
company, the victimized Petitioners in deep suffering preferred to sell
their lands to the 14% Respondent as Vacant lands by not recognizing
the encroachments (l.e. the illegal layout developments over its lands),
There occﬁrred a disputed with the 14" Respondent, which resulted in
filing of a suit for specific performance of agreemeﬁt by the 14%"
Respondent and the suit was finally disposed off under a compromise
recorded before the Hon'ble PS] at Thindivanam in O.s. No. 211 and
213 of 2022, howeyér the lands are not yet registered in the name of
the 14% Respondent/ its nominee. According to the. agreed terms of
the voluntary Compromise, the petitioners will have to register the sale

deed in favor of 14t respondent/his nominees.

However, with the ulterior motive to harass the Petitioners, the
12"Respondent has“preferred a suit fpr specific performance of the
agreement dated 16.04.2015 in Os No. 345/2022° before PDJ,
Villupuram by falsely claiming that the subject lands are “Vacant
Lands” and by forging the signatures of the Petitioners and by making
false pleadings.The 12" Respondent is g.uilty of berjury and contempt
of Court. The Petitioners have filed appropriate written statement in

the said blackmail suit which has been filed with the intention to

unsettle settled things.

While so, the layout project.named Bhinaya Beach and others (formed
by an act of encroachment over public and private lands) continues to

stand in violation of CRZ norms, DTCP norms and Environment



Pretection  act 1986, hence originally the Executive officer,

Marakkanam Town Panchayat had issued notices dated 29.10.2015
and 11.01,2016 addressed to M/s. Manju Foundations Private Limited

regarding the lllegal developments made by the said company without

obtalning CRZz clearance and DTCP approval over various Survey

Numbers Suppressing the same, the Respondent is. proroting his

layout.Thus, Part of the layout ‘over which these illegal layout

developments have been made are in S. No.,

195/4A(Pt), 195/4B(Pt.),
195/4C(Pt.),

195/4D(Pt.) and 211/1B1A(Pt.) admedsuring about. 1.70
Acres, situated in Marakkanam North Village, Marakkanam Taluk,

Villupuram District belonging to the Petitioners.

In fact, the lands in S. No. 211/1B1A 'measurin'g'; about 53 cents has
been fraudulently converted into a layout and partly sold by M/s.

Manju Foundations Private Limited in conr;ivance with M/s. Vvatika

Group, hence we have preferred a petition dated 27.12.2022 before

the District Registrar, Thindivanam for cahcellation of the fraudu.l'ent

documents and we have also preferred a complaint dated 27.12.2022
before the Superintendent of Pol‘ice, Villupuram, thus the Petitioners’

haréssment and victimization continues unabated.

It is most painfully submitted that we are fisherman and illiterate
persons belonging to financially .weaker section and senior_citizens ‘who

are incapable of fighting the fraudulent promoter- company which is a

corporate fraud, which is exploiting on our weaknesses since 2015 and N

enriching itself at the cost of our lives and lnyestment._

|
i
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10.
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Upon legal advice, we have realized that our lands fall within CRZ Zon

and are not capable of any development as per the CRZ laws but M/s.
Manju Foundations has trespassed into our lands and laid layout roads
and ° plots despite our objection and reslstar}ce, in fact the | 12
Respondent has preferred a érlminal complaint against us and others

dated 11.02.2016, when we Justly resisted them from developing and

promoting our lands, in such a backdrop, the 12t Respondent

preferred a direction from this Hon'ble Court in W.P. No. 9904/2016

seeking police protection and an enquiry over the false complaint by it

made against us and others.

It is only recently we had obtained knowledge of the aocove referred

notices dated 29.10.2015 and 11.01.2016 issued by the Executive

Officer, Marakkanam Town Panchayat.

-
“ 3

Based on the knowledge of the sarﬁe, the first of vrs herein had

issued a reply letter dated 10.11.2022 to the Executive officer,

Mara'kkanam Town Panchayat, seeking to comply with his own natice

dated 29.10.2015 and 11.01.2016 regarding the illegal developments

over our lands and unconditionally accepted removal of the illegal

developments made over our lands and the 12t respondent cannot be

heard objecting to the same.

Despite our favorable representation dated 10.11.2022 the Executive

Officer, preferred not to take any action. Hence, we preferred a

petition dated 27.1'2.2_022 before the Housing Secretary, The Director,




11.

12,

13.

DTCP and the Deputy Cirector, DTCP, however, till today no action has

been caken by these authorities also.

When we visited the office of the Deputy Director, DTCP, Villupuram on
04.01.2023, we were badly received and lll-treated and there was no

response forthcoming- All these clearly amount to dereliction cf duty.

We are senior citizens and reserve our valuable rights to deal with our
lands in a manner desired by us, however we are being arr twisted
and harassed by M/s. Manju Foundations . Pfivate Limited which is
preventing us from entering our Iandé by' réstricting access through the
large gate installed by it over the 60’ approach road in S. No. 181/583
&by controlling the public rd_ad .as_pfivate drive way by installing large
gates, security cabins, illegal entrance. arch, s‘_ecurity_ggards, CcCcrv
cameras and its Logo over public property.

5
H

The 12" Respondent has no right to monitor public moverﬁent and
restrict public access over public properties. While doing so, the 12
Respondent through its persons is coolly indulging in various acts of

CRZ violations at the sea shore by restricting access and is also

indulging in land grabbing.

Snnce the Petitioners own lands and reserve thelr right to access to
the same, the Petitioners preferred a petltlon dated 28.12.2022 for
removal of encroachment over public road ln S. No? 181/583 and for

access through the same. However, all the government officers are
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14,

16.

17.

8

silent when it comes to matters relating to M/s. Manju Foundations as

they are well taken care of by the 12 Respondent,

It Is submitted fhat the layout township, more particularly the layout

namechlhaya Beach ang Bhavishya Beach, Bharsha Beach are

developed by &ncroaching on private lands and by violating the Crz

rules and without obtalning any environment clearance,

givenh against the Petitioners by the 12t Respondent with the intention

to coerce us and Silence us,
N . ’

the Project. component which illegally bears our valuable lands as j

part of the illegal layout and is portraying as a environment fraud.

o

It Is prayed-that since no action has been taken pursuant to our reply

letter dated 10.11.2022 and the consequent petition dated 27.12.2022
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. Nd 28.12.2022. Hence the Petitioners preferred a representation

dated 27.02,2023 before the respondent authorities praying that;

(@) The 1* to the 9™Mtherein to act as per Iaw. and ensure that the |
lllegal coastal developments pertaining to the lands in S. No. |
195/4(Part) and 211/1(Part) (of Marakkar:am North Village),
being parts of the lands over which M/s. Manju Foundations
Private Limited has no lawful right, title and interest shall be 1
restored to Its original form as “sand dunes” and about the
same, the fraudulent company cannot have any grievance
and in the event, the lllegal developmenus over our Iands are
not removed and the coastal lands afe not restored as sand
dunes again, within 15 days of the date of this
representation, we will be constrained to approach_ the
National Green Tribunal, Southern . Bench, seeking
appropriate relief and action, and the ll"n,ute spectatqrs &
violators will be jointly and personally held liable for the costs

| and consequences arising thereof,

(b) The 5" to the 7"therein may be pleased to order removal of
the large gates and security room installed over the 6aQ’
public road formed over lands in S. No. 181/5B3 of
Marakkanam North Village, failing 'which we will" be

constrained to approach the Hon‘ble Madras High Court at
your cost. .

18. The Petitioners have also called upon M/s. Manju Foundations Private
Limited  represented by Mr. Vidhya S'agar to pay. a sum of Rs.
1,00,00,000/- (Rupees One Crore) as compensation for victimizing us,

for the harassment and loss caused to us, for rnakin'g‘ the 'i|iega|



T T G m—

S L

19,

- 20.

21.

. even general

10

developments on our lands for unlawfully enriching itself at our cost,

however til| today there has been no response,

.

The Petitioners are the owners of the lands in s, No. 211/1B1A
measurlhg about 53 cents and own part of the lands in 5. No. 195/4,
hence we reserve our right to access to our site from public roads and

layout roads, The Respondent company is nbt justified in treating a

public road és private driveway, it has no right to prevent us and

general public from accessing public roads by blocking tha entrance by
installing gates and CCTV cameras. The Respo_ndent cornpany cannot

be allowed to run a parallel government,

The Requnderit company has no right to encroach public properties,
which is the only means. of access to the site of the Petitioners and
4pub,|i:;. reserve. their right to use the roads of the
unaproved layout to reach the coast. Thus, the atéempt to block the

use of public pathway is only an act of land grabbing.

The Respondent'h'as also caused various encroachments at the sea
shore and altered the physical features of the site at sea shore by

installing jogging track, leveling the lands, and also constructing

groynes over lands which also belongs to the government and making

illegal developments within 200 meters of No development zone, these

acts are ably supported by the Executive Offiéer and Thasildar

Marakkanam which can be seen from the silence of the Executive




22,

23.

24,

LS
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offic. and from the back dated and illegal order of the Thasildar in

Na.Ka. N0.2142/2022,

. . Of
Cleally U]e lnacuon Qf [he Resp()ndent authorltles’amounts to aCt
I‘ e 1 ||" 'S
COI\H'VI g WIUW the Respondent bullder. Iherefore, the p titioner !
1 h
constralned to file this writ petltlon under Althle 226 of the

Constitution of India.

The respondents are duty bound to protect the Government land which
i h
No authority can be given to the 12 respondent herein to enjoy the

Government land and his present act is obviously unlawful.

the
In any event, the respondent shall always keep a watch on
Government land "and protect it from possible encroachment but they

are deliberately falling to do their dutles for extraneous considerations.

.-

INTERIM RELIEFS:

- g h
(a)It is prayed that this Hon'ble Court may be pleased to restrain the ke

Respondent from preventing the access of the petitioners and general
publicthrough the 60 feet public road in S. No. 181/5B3(Pt.) of
Marakkanam North Village, Marakkanam Taluk, Villupuram District,to
enable the Petitioners anc{ the general public t‘o have unfettered access

4 .

to the coastline, pending disposal- of the writ petition and thus render

justice.
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¥y the

181/583(Pt.) of

» Villupuram District to enable the

~ Solemnly affirmed at Chennai on this

! Before me
~the 5%day of April 2023 and signed - '
" his name in my presence:

Advocate
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IN THE HIGH COURT OF JUDICATURE AT MADRAS
(Special Original Jurisdiction)

W.P.No, 1592~ of 2023

1.P. Nagarajan,
S/o. Late Mr, Ponnurangan,

2. K.P. Loganathan,

S/o0. Late Mr. Ponnurangan,

Both rgsiding at No.2/387, SIingaravelan Street,
Op_posnte Community Hall,

ChinnaNeelangarai, Chennai-115.

...Petjtioner
-Vs;

1.The Ministry for Environment,
Forest and Climate Change,
Represented by its Secretary,
Indira Paryavaran Bhavan,
Jorbagh Road, New Delhi- 110003.

2. State Environment Impact Assesment
Authority (SIEAA) Tamil Nadu, '
3™ Floor, PanagalMaligal,

1, Jeenis Road, Saidapet,

Chennai - 600 015.

3. The Member Secretary,

Tamil Nadu Coastal Zone Management Authority,
Panagal Building,

Saidapet, Chennai — 600002

4. The District Collector,

cum Chairman,

District Coastal Zone Management Authority,
Villupuram, at, Collector Office road,
Moovendar Nagar, Villupuram,

Tamil Nadu 605602,

5. The Housing Secretrary,
0O/o. The Housing Secretary,
Chennal-09.

6. The Director, DTCP,

2m 37, 4™ Floor,

C& E, Market road, -
Koyambedu, Ch-107.
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| 7. The Deputy Director, DTCP
Villupuram region,

i GH Road, TADCO Building,
Villupuram Dt

'8. The Tamil Nadu Pollution Control Board
' Represented by its Chariman,
i 76, Mount Salai, Guindy Ch-32.

¢
’

i 9. Tamil Nadu Pollution Control Board,

‘ Represented by its

: District Environment Engineer,

 at, District Collector Master plan Complex,
. back side of Taluk Office,

i Villupuram -605602.

110. THE Executive Officer,
! Marakkanam Town Panchayat,
;Marakkanam Taluk, Villupuram Dt.

111, The Thasildar, Marakkanam Taluk,
i Villupuram District.

:12.M/s.Manju Foundations Pvt, Ltd.,
;8, Sapthaswara Apartments, 2" Floor,
: 1™ :Avenue, Ashok Nagar,
%Chennai - 600 83.
1 . ‘
:13. Pedro Developers (P) Ltd.
© C/o. Vatika Group K
- iFlat No. 621-A, 6™ Figor,
{Devika Towers, o
+6, Nehru Place, New Delhi- 19.. .

~e

:14. Mr.Dinesh N Surana
1S/0. Mr.N.K.Surana

:at No.72 Harleys Road
:Kilpauk, Chennai - 600010

...Respondents



IN THE HIGH COURT OF
JUDICATURE AT MADBAS 5
(special original Jurisdiction)

. W.P.No\.}o\ol\'}

of 2023

p. Nagarajan,
S/o. Late Mr. pPonnurangan,

& another

...Petitioners

vironment,

: 7 Loresk:and CHmae Change,
rioRepresemted by:Its: cretary,
Bliavan,

.

E'f indira Paryavaran

B ol IR o
. ,New Delhi- 110003 & others

2
&

WRIT PETITION

M/s. T. Thiyagarajan(173/1993)
. R. Ashwanth (1447/2008)
M.Anandhakumar (1701/2017)

G.Harl Mahesh (2439/2018)
A.Sharma Infant (1721/2020)
. Counsel for Plaintiff.
ADDRESS FOR SERVICE
.No. 7, law Chambers,

. High Court Buildings,

Chennal - 600 104.
Ph: 98407 00341
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BEFORE THE HONORABLE ADJUDICATING AUTHORITY,

TNRERA, EGMORE, CHENNAI-8.

C.No. O | Of 2023

Between:

1. P. Nagarajan

2. K.P. Loganathan

both Sons of Ponnuranga Gounder
2/387, Singaravelan Street,
Opposite Community Hall,

Chinna Neelangarai, Chennai-115.

.. Complainants

And

Manju Foundations Private Limited,
represented by Vidhya, at,

at 8, Sapthaswara Apartments,

2™ Floor, 1% Avenue, Ashok Nagar,
Chennai-83.

Details of claim:

... Respondent

Deliberate violations of Provisions of the act by the respondent promoter cum
agent by indulging in unfair and fraudulent practices while Promoting and
Marketing the layouts in the name and style of BHINAYA BEACH, BAHVISHYA
BEACH, BHAVITHA BEACH AND BARSHA BEACH in Marakkanam North Village by
grabbing the lands of the Complainants in-Marakkanam North Village in Survey
Nos. 195/4A (Part), 195/4B (Part), 195/4C (Part), 195/4D (Part) and 211/1B1A

(Part) admeasuring about

1.70 Acres by

trespassing, grabbing and

misrepresenting the lands of the Complainants as Plots and roads in its
marketing prospectus, thus marketing its unregistered, illegal Project by

violating several mandatory provisions
the Complainants.

1. Particulars of the complainants:
(i)Name of the complainants:
K.P. Loganathan

P. Nagarajan

both Sons of Late Ponnuranga Gounder

of various enactments and the rights of

(ii)Address of the existing office / residence of the complainants:

et ARSI 5, W7 A v i T
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2/387; Singaravelan street, Opposite Community Hall, Chinna Neelangaraj
Chennai-115.

(iii) Address for service of all notices:

The address for service of all notices is as above.

5. particulars of the respondent:

(i)Name of respondent:

Manju Foundations Private Limited,
Represented by Mr. Vidhya,

(ii)Office address of the respondent:

8, Sapthaswara Apartments, 2" floor, 1% Avenue, Ashok Nagar, Ch-83.

(iii) Address for service of all notices:

The address for service of all notices is as above.

3. Jurisdiction of the regulatory authority:

The complainants declare that the subject matter of the claim falls within the
jurisdiction of the regulatory authority.

4. Facts of the case:

1. We are the complainants herein and are aware of the facts of the

Complaint.

. Primarily the Complainants are landowners, senior citizens, patients

being victims of the illegal project named Bhinaya Beach and Bhavishya

Beach & have preferred the present Complaint by candidly disclosing

their credentials and without concealing any material facts as against

the ongoing illegal activity of the Respondent in Promoting virgin beach

lands classified as agricultural lands, by flattening sand dunes and
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constructing permanent structures in the form of layout and plots,
within the Eco-sensitive and No Development Zone, CRZ zone of various
survey numbers in Marakkanam North Village, including over the lands
of the Complainants while claiming that the approvals and clearances

are pending on the file of the Respective Authorities.

The first complainant is a BP, diabetes, and heart patient, while the

(03]

second Complainant is suffering from stage-4 Parkinsons disease.

4. That Respondent Promoter & real estate agent, M/s. Manju Foundations
Private Limited, is a chronic and wilful violator of the Provisions of the

TNRERA and in general has no regard for rule of law.

5. It is further submitted that the Complainants are owners of agricultural
lands to an extent of 1.7 Acres, in Survey No. 195/4A(Part), 4B(Part),
4C(Part), 4D(Part) admeasuring about 1.17 Acres & also the owner of
the lands in S. No. 211/1B1A measuring about 0.53 Acres in
Marakkanam North Village, Marakkanam Taluk, Villupuram District
having acquired the same vide document numbers 1190 and 43/1990,

both duly registered before SRO Marakkanam.

6. The Respondent had entered into an agreement with M/s. Pedro
Developers Private Limited, M/s. Metis Developers Private Limited and

M/s Kaleena Developers Private Limited in the year 2015.

7. Similarly, the Complainants entered an agreement for outright sale of
their lands to the Respondenton 16.04.2015, for a total consideration of
Rs. 95,20,000/-, for which an advance of R. 50,000/- was also received

by the Complainants, subsequently an additional advance of a sum of

[ e, YAy S A (S
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Rs. 5,00,000/- was paid by the Respondent. However, the sajq
agreement was not completed as the Respondent promoter preferred tgo
trespass and grab the lands of the Complainants in S. No.s 195/4a, 4b,
4c, 4d (Parts) and in S. No. 211/1bla admeasuring 1.70 Acres under
the sale agreement and forcibly under an act of fraud and rowdyism
made it a part and parcel of the layout named “BHINAYA BEACH AND

BHAVISHYA BEACH". Therefore, the subject agreement was cancelled.

. Apart from the above, by flattening sand dunes, the Respondent have

promoted layout named Barsha Beach and Bhavitha Beach in the
adjoining site. All these sites were promoted in the year 2015 and
remain unapproved by DTCP and unregistered before TNRERA and
incomplete, ongoing project. The layout Master plan is enclosed to this

Complaint.

The formation of layouts and plots on the Complainants private lands by
an act of encroachment and trespass and without any lawful authority
over the lands belonging to the Complainants will not bind the

Complainants and it is settled law that an agreement for sale does not

create any right.

Therefore, without regard to the illegal land grabbing, the lands of
the Complainants are treated as vacant agricultural lands by the

Complainantsare entitled to deal with it in a manner preferred by him.
In view of illegal acts of land grabbing by the Respondent, the

Complainants have preferred criminal complaints, in response to the

the Respondent has preferred a suit for specific performance of
same,
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the agreement in O.S. No. 345/2022 stating that the lands are “Vacant
lands”, thus playing a fool with the Court and using sub-judice as a tool

for blackmail.

Since this forum is not the place for seeking redressal of
these grievances. Hence the scope and the pleadings are restricted
to issues related to morality, ethics, fair trade practices and

legalities in promoting and marketing a real estate project.

10.The Complainants have recently derived knowledge that the 8%
Respondent being the Executive Officer, Marakkanam Town Panchayat

had issued a notice dated 29.10.2015 and 04.07.2016 to the

Respondent but no action has been taken ever since.

11.1t is learnt that the notices were issued as the layout was developed
without obtaining planning permission and technical approval as per
G.0.M.s No. 134, Municipal Administration and Water Supply
Department dated 20.09.2002 and also as the project lands falling
within 200 meters of no development zone and within 500 meters of the
coastal Regulation Zone and no permission was obtained from Coastal
Regulation Zone Management Authority and also on account of

violations of section 47(A) of the Town and Country Planning Act 1971.

12.1t is learnt that Form-I notice under section 56 and 57 of the Town and
Country Planning Act 1971 has already been served on the Respondent

on 18.05.2016, thus the layout project is alien to law.

13.1t is learnt that the Assistant Director of Town and Country Planning,

Villupuram Region sent a communication vide Na.Ka.
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No.lGl/ZOlG/VR/daled 01.06.2016 to the Executive Officer to remqy,

the layout stones erected in the unauthorized layout and AC sheet rogfs

built in the subject lands in accordance with G.O. No. 289 Housing and

Urban Development Department dated 16.12.2010 and section 56 and

57 of the Town and Country Planning Act 1971.

It is seen that the Executive Officer issued a notice dated

04.07.2016 to the Respondent herein under section 56 and 57 of the

Town and Country Planning Act 1971 and Tamil Nadu District

Municipalities Act 1920 to remove the layout stones erected in the

unauthorized layout and to remove the AC Sheet built in the subject

land without obtaining permission from the competent Authorities.

14.Having recently learnt about the above development, we preferred a

Petition dated 10.11.2022 before the Executive Officer, Marakkanam

Town Panchayat confirming to comply with the above stated notices as

the Complainants were the owner of part of the lands over which part of

the illegal layout was formed after the illegal flattening of the sand

dunes on my private lands.

15.Since the Complainants attempted to remove the unlawful

developments over our private lands on 4"Jan 2023, we were prevented

by the Respondent from entering the lands.

16.The Complainants also approached the Executive officer for removal of
the layout developments, he was totally openly supporting the
Respondent and refused to remove the unauthorized developments from

the Complainants lands and other lands, which was demanded by the
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Executive Officer as per his own notice dated 29.10.2015 and
04.07.2016, rather on 20.09.2023 the Executive Officer is now
negotiating on behalf of the Private Respondent that the lands of the
Complainants be allowed to be used as road for the benefit of the plot
purchasers, while the Complainants can keep the Plots or take square
feet rate upon settlement. Thus, the nexus between the authorities is

proven.

17.The Complainants had also Preferred a Petition cum complaint dated
27.12.2022 before the Housing Secretary and the Deputy Director,

DTCP, Villupuram Region seeking the same relief but no action has been

taken.

18. Apart from the above-mentioned, years after cancellation of the
agreement, the Respondent has filed a Suit for specific performance in
OS No. 345 of 2022 before the Principal District Judge, Villupuram
against the Complainants by fabricating the endorsements/ signatures
of the Complainants at the back of the original agreement, while
misrepresenting the property of the Complainants as road and plots and
part of their layout project and issuing marketing prospectus to the

general public to that effect.

Therefore, heavy fine should be levied and stern action,
including revocation, suspension of registration of agent, black
listing of the Promoter and punishment should be meted out to
restrain the Respondent, its office bearers, and other such litigants

from by grabbing land and suppressing land owners, while using

the court and sub judice as a tool for black mail and suppression.
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19.In the suit for
has averred that the lands under the agreement are

specific performance in O.s. No. 345/2022, the

Respondent

wWacant Lands” thus the Respondent cannot claim any road and plot

over the Complainant’s lands as per the Doctrine of Election. The

Respondent cannot approbate and reprobate at the same time.

The Respondent can no longer claim any illegal right over

the Complainants lands and the ongoing layout projects are an

act of fraud and are incomplete and cannot be completed, being

fraudulent projects. Hence the jurisdiction of this Hon’ble Forum is

invoked and accordingly reliefs are herein sought under this complaint.

20.Further, now again the fraudulent plot purchasers under the

Respondent are harassing the Complainants for access,

demanding that the lands of the Complainants be treated as

access roads as illegally committed by the Respondent without

any authority. Hence this Complaint has been preferred relying

on the admission of the Respondent in 0.S. No. 345/2022, where

the Respondent has categorically stated that the Complainants

lands are Vacant lands and not layout and the possession is with

the Complainants.

In view of the admission, the Complainants have taken

possession of the lands in as-is- condition with the existing

roads and plots and fencing stones and have also filed an

injunction application in the suit in O.s. No. 345/2022, wherein

the Respondent has neither denied the possession of the
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Complainants nor claimed any layout development over the

Complainants lands and has repeatedly pleaded that the lands

are vacant lands This position will also bind the Purchasers

under the Respondent.

Therefore, the Complainants will not allow their lands to be

illegally used for any layout purpose and for approach/ access

by the Respondent and the Purchasers under it, that too by

violating CRZ norms and Environment Protection act and town

and country planning act. Such environmentally hazardous

developments will be detrimental to the future generations also.

21.The office bearers of the Respondent responsible for this project are:-

(a)
(b)
(©)
(d)
(e)
(H
(9)
(h)

Vidhya Sagar, Managing Director, Manju Foundations
Mrs. Sindhuja, Director of Manju Foundations

Mr.
Mr.
Mr.
Mr.
Mr.
Mr.

Balaji alias Coona Balaji, President, Manju Foundations
K. Kumar, Director, Manju Foundations

Ganesan, legal executive Manju Foundations

Hari Krishnan, executive, Manju Foundations

Selvam, site supervisor, Manju Foundations

Karnan, local helper, Manju Foundations

22.1t is submitted that if the law of the land is not enforced based on cause

of action and violations, the law would be rendered useless and would

embolden such respondent company. It is therefore important to initiate

proceedings against respondent and save innocent purchasers and

innocent land owners from being victimised and to show that the

companies that are complying with the provisions of TNRERA and

indulging in fair trade practices are not fools&to ensure that there is a

level playing field.
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23.This Honourable Authority

ate sector and are brough to justice and that the

shall ensure that unscrupulous elements are

thrown out of Real est

interest of innocent investors and land owners like the complainants are

protected.

54.The locus standi of the complainants who are land owners and

interested in the enforcement of the provisions of the act and who are

interested in transparency and fair play in real estate sector is traceable
to the order of this Honourable appellate Tribunal in Appeal No. 45/2020
dated 8/12/2020 in M/s. Casagrande Builder Private Limited Vs.
Mr. Y. Ramesh wherein the Honourable Appellate authority has held

that the expression person aggrieved need not receive a strict

construction & that general public can complain about violation of the

provisions of the act.

25.As made out from the above said circumstances, even without the

sale transaction being fulfilled and without any authorization or

‘i permission from the Complainants and clearance from the
competent authorities, the Respondent had started to promote
and is continuing to promote the Complainant’s land, along with
other lands around in Survey Numbers 189/1A Part, 189/3A Part,
189/4A, 189/4B1 Part, 190/1A Part, 194/1(Part), 195/1(Part), 195/2,
195/4D, 211/2C, 211/3, 211/4(Part), 211/5 (Part), 211/6, 212/1(Part),
212/2(Part), 195/1(Part), 196/5A2B, 210/4 (Part), 210/5 (Part), 194/1,
195/3, 211/1B, 211/6 (Part) totally admeasuring about 37 odd Acres in

the first phase. This entire extent falls within CRZ area-IA (Eco
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sensitive) and CRZ-III and the lands of the Complainants are forcibly

made a part of this scandalous project.

26.The complaint is maintainable and the acts of the Respondent attract

Section 3(1), 10(a), 9(7), 59(1), 60, 61, 62 and 69(1) of the act and

the Respondent ought to be dealt with accordingly.

27.This complaint is preferred based on legally acceptable cause of action

and in view of the deliberate, conscious and continuous violations of the

provisions of the act & in the interest of transparency in real estate

sector, in the interest of innocent land owners and buyers and in the

interest of the provisions of the act, it is prayed that this Honourable

authority may be pleased to:

(2)

(b)

()

To direct the respondent to act and to market its Projects as per the
provisions of various enactments while promoting and marketing
the layouts in the name and style of BHINAYA BEACH, BHAVISHYA
BEACH, BHAVITHA BEACH AND BARSHA BEACH which is unfair and
fraudulent besides an act of land grabbing so far as complainants
land in Survey Nos. 195/4A (Part), 195/4B (Part), 195/4C (Part),
195/4D (Part) and 211/1B1A (Part) admeasuring 1.70 acres are
concerned as the Complainants lands are misrepresented as roads
and plots in the ongoing unapproved layouts being promoted and

marketed by the Respondent.

To restrain the Respondent from promoting and marketing the
unregistered projects named BHINAYA BEACH, BHVISHYA BEACH,
BHAVITHA BEACH AND BARSHA BEACH which violate several

mandatory provisions of various enactments.

To cancel the agent registration of the Respondent, registered vide
TN/Agent/027/2020 dated 31/1/2020 before TNRERA.
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(d)  To initiate action against the Respondent company and its director
for Promoting and marketing non- registerable Projects nameg

BHINAYA BEACH, BHVISHYA BEACH, BHAVITHA BEACH AND

BARSHA BEACH.

To issue of a show cause notice to the Respondent as per the
provisions of the TNRERA for promoting and marketing the layout
projects named BHINAYA BEACH, BHAVISHYA BEACH, BHAVITHA
BEACH AND BARSHA BEACH in Marakkanam North Village by

indulging in unfair and fraudulent trade practices.

(e)

(f) To impose exemplary fine on respondent and initiate penal
proceedings against the office bearers of the Respondent for the
brazen bypass of the Provisions of the act and for indulging in unfair

and fraudulent trade practices.

(9) Pass such other orders as this Hon’ble Authority may deem fit under

the circumstances and thus render justice.

SCHEDULE OF PROPERTY

(DETAILS OF THE UNREGISTERED PROJECTS)

All that piece and parcel of the lands in Survey Numbers 189/1A
Part, 189/3A Part, 189/4A, 189/4B1 Part, 190/1A Part, 194/1(Part),
195/1(Part), 195/2, 195/4A, 4B, 4C, 4D, 211/2C, 211/3, 211/4(Part),
211/5 (Part), 211/6, 212/1(Part), 212/2(Part), 195/1(Part), 196/5A2B,
210/4 (Part), 210/5 (Part), 194/1, 195/3, 211/1B1A, 211/6 (Part) totally
admeasuring about 37 acres forming part and parcel of the layouts named
“"BHINAYA BEACH, BHVISHYA BEACH, BHAVITHA BEACH AND BARSHA
BEACH”, situated in Marakkanam North Village, Marakkanam Taluk,
Villupuram Dt,

5. Relief(s) sought:

In view of the facts mentioned in paragraph 4 above, the complainantsprays for
the following relief(s)



(b)

(c)

(d)

(e)

()

(9)

\© >

To direct the respondent to act and to market its Projects as per the
provisions of various enactments while promoting and marketing
the layouts in the name and style of BHINAYA BEACH, BHAVISHYA
BEACH, BHAVITHA BEACH AND BARSHA BEACH which is unfair and
fraudulent besides an act of land grabbing so far as complainants
land in Survey Nos. 195/4A (Part), 195/4B (Part), 195/4C (Part),
185/4D (Part) and 211/1B1A (Part) admeasuring 1.70 acres are
concerned as the Complainants lands are misrepresented as roads

and plots in the ongoing unapproved layouts being promoted and
marketed by the Respondent.

To restrain the Respondent from promoting and marketing the
unregistered projects named BHINAYA BEACH, BHAVISHYA BEACH,
BHAVITHA BEACH AND BARSHA BEACH which violate several
mandatory provisions of various enactments.

To cancel the agent registration of the Respondent, registered vide
TN/Agent/027/2020 dated 31/1/2020 before TNRERA.

To initiate action against the Respondent company and its directors
for Promoting and marketing non- registerable Projects named

BHINAYA BEACH, BHAVISHYA BEACH, BHAVITHA BEACH AND
BARSHA BEACH.

To issue of a show cause notice to the Respondent as per the
provisions of the TNRERA for promoting and marketing the layout
projects named BHINAYA BEACH, BHAVISHYA BEACH, BHAVITHA
BEACH AND BARSHA BEACH in Marakkanam North Village by

indulging in unfair and fraudulent trade practices.

To impose exemplary fine on respondent and initiate penal
proceedings against the office bearers of the Rewspondent for the

brazen bypass of the Provisions of the act and for indulging in unfair
and fraudulent trade practices.

Pass such other orders as this Hon‘ble Authority may deem fit under
the circumstances and thus render justice.



¥ o

6. Interim order, if prayed for:

Pendina final decision on the complaint the complainantsseeks issue of the

following interim order:

(a) To suspend the agent registration of the Respondent, registered
vide TN/Agent/027/2020 dated 31/1/2020 before TNRERA.

(b) To grant an interim injunction restraining the Respondent from
marketing the layout projects named BHINAYA BEACH, BHAVISHYA
BEACH, BHAVITHA BEACH AND BARSHA BEACH in Marakkanam

North Village.

7. Complaint not pending with any other court, etc.:

The complainants further declares that the matter regarding which this

complaint has been made is not pending before any court of law or any other

authority or any other tribunal(s).

8. Particulars of bank draft in respect of the fee in terms of sub-rule (1)

of rule 37:

(i) Amount : Rs.
(ii) Name of the bank on which drawn
(iii) Demand draft number
9. List of enclosures:
INDEX
It. No. Date Description
L 23/01/1990 | Sale deed executed by Mr. Dhanapal Chettiar & others to
and in favour of the Complainants
2 19/07/1990 Sale deed executed by Mrs. Kamalammal to and in
favour of the Complainants
8. 16/04/2015 Sale agreement entered between the 12'" respondent
and the Complainants
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4, 14/09/2015 | Patta issued by the Thasildar, Marakkanam in favour of
the Complainants

5. 14/09/2015 Joint Patta issued by Thasildar, Marakkanam in Favor of
the Complainants & others

6. 29/10/2015 Notice issued by Executive Officer, Marakkanam |

7. 18/04/2016 Legal Notice issued to the Complainants

8. 24/05/2016 Reply notice issued by the Complainants to the legal
notice dated 18/04/2016

9. --/08/2022 Plaint filed by the 13""Respondent in 0.5.N0.345 of 2022
against the Complainants

10. 10/11/2022 | Letter issued by the 1% Complainant

11. 27/12/2022 Letter issued by the 1% Complainant

12. 28/12/2022 | Letter issued by the 1 Complainant to 57, 67& 7%
respondent therein

13. 27/02/2023 | Letter issued by the 1% Complainant

14. 2023 Brochure

15. 2023

Master Plan of Bhinaya Beach& others.

Dated at Chennai on this the 20"day of October, 2023

VERIFICATION

We, K.P. Loganathan and P. Nagarajan, the complainants do hereby verify that
the contents of paragraphs above are true to our personal knowledge and belief
and that we have not suppressed any material fact(s).

Place: 20.10.2023

Date: Chennai

Signature of the Complainants

Counsel for the Complainants

s




BEFORE THE HONORABLE ADJUDICATING
AUTHORITY,

TNRERA, EGMORE, CHENNAI-8.
G: NO. Of 2023

Between:
1. P. Nagarajan
2. K.P. Loganathan
both Sons of Ponnuranga Gounder
2/387, Singaravelan Street,
Opposite Community Hall,
Chinna Neelangarai, Chennai-115.
... Complainants

And

Manju Foundations Private Limited,
represented by Vidhya, at,

at 8, Sapthaswara Apartments,

2" Floor, 1t Avenue, Ashok Nagar,

Chennai-83.
... Respondent

FORM ‘M’
[See rule 37(1)]
COMPLAINT FILED BY THE COMPLAINANTS

M/s. R. Ashwanth (1447/2008)
R.Akshaya (1493/2011)
M.Anandha Kumar (1701/2017)
G.Hari Mahesh (2439/2018)
A.Sharma Infant (1721/2020)
Srinithi R (4866/2023)
Counsel for Complainants.
ADDRESS FOR SERVICE
New No. 96, 7, Old NO.82,
Kamaraj Avenue, 11 Street,
Adyar, Chennai - 600 020.
Mobile: 98407 00341
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BEFORE THE NATIONAL GREEN
TRIBUNAL (SZ), SITTING AT

CHENNAI
Original Application No.013 of 2024
(SZ)
Between:
Mr.S.Sivadas

Son of Sivakumar Kulasekar,

No.2, Periyapalayathamman Kilo West
Street, - :

Basin Bridge, washermenpet, Chennai

- 600 021
...Applicant

: -And-
The Ministry of Environment,
Forest and Climate Change,

Rep by its Secretary,
Indira Paryavaran Bhavan,
Jorbagh Road New Delhi - 110 003

And 15 others :
...Respondents

COUNTER AFFIDAVIT ALONG WITH
TYPEDSET OF DOCUMENTS

R. Ashwanth (1447 /2008)
M.Anandhakumar (1701/2017)
G.Hari Mahesh (2439/2018)
Counsel for 15t & 16t respondent.
ADDRESS FOR SERVICE
No. 7, law Chambers,

High Court Buildings,
Chennai — 600 104.

Ph: 98407 00341




